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FIOST T T AT
(arfirsT favmT)
(FTITT ITATT AGTTHRLTAT)
sifaw S=r oo
TE faeedt, 27 =Ty, 2024
HATHAT €. NAET-Tquas-14/2023
e T S F g F srrat a8t o At “@fFa” F arat & defda sfadqaaear et
&t [Rortae aefiem

F W

BL.EEAT17/34/2023-ANEIR.—faFET 517 Afaw==r €. 6/18/2018-sfust fai®
10 3FTET, 2018 & HTEAH § HI1= 9.707. (o9 o “Hag a9 Fgl 7 8) & T (™ amr
oG e AT “TA=IeiT 3T FJT AT &) o ATATAT & Hearel § Tk Aioqe [Lel ST & il
e ofT| faeqa = & 1% Miae et #7198 Fowd o7 & 9ag a&q & ScATaHi &l AT #hl
LA ZINT Y& Aede! Saeaqad TET &9 6l g 3T Aleast T HIHdl 9 HF JH.707. &
AT Herg awq = ST &l &l TgaT Tl gl IawRrT 7 {faw = af o+ €. 6/18/2018-

7645 G1/2024 1)
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Sfust fadi® 19 S, 2019 & ATeAHW ¥ Hag 297 § §d5 9e & AGrdl 92 [Hegrens

T ATl o AT st feeRreer & o GO w=merr gy | gk Afeg=ar /. 2/2919-
=T e (AT, e 30 enrEd, 2019 F ATeAw | Fameds YT @R 0 A AT

qrecie & Gfhd & A=Al | Fafdd Uh TEaqrel = Steg=ar |, 07/05/2022-S IS 1E1e,

&1 17 |T=, 2022 o ATEAT & L% HF T2 AT Tewr 7 stfeg=ar /. 07/05/2022 % A1H |

JTSAC & SAATAT TT HIS[ET TTAHATHILT Qe HT THT TR 0l [Enreer = ofF S #aT oo
SfeR=T /. 04/2022 — HwTeres (HeteT) faaiw 21.10.2022 & ATEAT & SO0AT AT AT TAHH
THTAT T qROTH AEwaT T = S0 9T SaEqadael e S Aty ST |,

02/2024-HTerem (HTETET), famis 28 7E, 2024 F #7e9H & 28 Heatl, 2025 & TEMET T47 &

2.

srterfe=m 7 gmer 9(6) =Y TATST MamTaett & 7| 24(3) F ATEE AN STasqATRIT
e A AT T8 T FEAT U qT a8 TH @ &l qrg | I a9 Hil FHH 92
eTaTEt g1 ATaT § S WIesRy & forw ag |/eter AT eutera g o T S
TTE AR (o ol THTTH & HIHS T 3T T SN HI AT & ST g AT 0!
AT I il FATAAT g1 S SATHTE TTTETT o oI = S=NT g AT SHehl AT |
TEQA Afeaq ® € ATEAha e & L IT Ig GHIET HIAT uferd g o T
ﬁﬂmmﬁﬁwﬁﬁmawéﬁwﬁwﬁwﬁﬁ
TS IHT0T AT ATd & ST @ AT Iehl AT g i HHATAAT g
& Se gedaay fofies 3w warfa 21 Weaed yreae forffee (Rreg o &< &7 §
‘S’ Fgl AT §) 7 Afeaw i FammEst’ & aqan [fEs aieswrt & a9 s
Area Ieqa a7 g H §ag 397 % 9o ol 9947 987 & [aifaq da9a aeq & aranat
T [T AHTEAT T Q[ESATT LA HT T AT 13T 2
AEEHT F TTTHTATRILN [ Al AT T ST 7@ 3T Hag <97 § Hag aeq & Argrar
& =g g & i § g F3 it 777 # g1 T2 AU 7 a7q 97 qgTa g &
TTAE AR [ o THTH g & TUTHEAET a5 aeq & Tieael YT ATl & ST
T AT T AN I TROTHT AT G i HATAAT Bl
TR o Seahl g7 T&qd T A78T & e 9% AT o TS0 STEree o
THRITAT ATSAAT H. 7/34/2023-Fisi1eteny, faAr® 26 a1+, 2024 & HTLAH ¥ UF

TS+ AT AT &, SHE dgd MIATaet & TqHI Hag SIi= sl & @l T2
qrmh FHAT Aieast HT A, AT X TAE #1 [Fgio & s1 9% &)
TS e /e AT (o i UET 197 3T RRTer &if ST 9o, 5 I v S
qT a8 H SN Hl s &1d Dl GHTH FHIA 6 o0 TATH gl

FAATT FHAT & AL F AT = TR srferg=ar /. 6/18/2018-Srstiu=t, faai® 19
S, 2019 = T+t 98 AT Bl

EIERIN

TTTEERT BT Hag (MOTTash THTAT & Sae § A= afora Tieear 7 ara T @ @
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Vi

Vii.

viii.

TSI I, ST (MIATEET & Svaid g4 SN & & § AEEHl F UF {oraq
e I8 gor @ fo|d W § fAeEmrdie Scare & afedst ard st & S
T ST UH SATAl & T AT il AT il TAT g ol GATAAT 0l FATA af
TE Rl

TTferERT 7 R 6(5) F SATHTT = *hl LHATT | Taol THIEAT & A1 it I &
JIE F LA | HIT ST, o FATATE [ G 63T

TR F "feafedl siv Sfaaqaqsil Ul ot Tsegerer e (e omr

TUEETUH” FZT AT ) & A=ea 13 & AT ST 9d T 6 orT =i .37,
T TR FT AAAL T 1 il AT 7 T 30 (@AT o aaas | Fils agrs av
AT qE1 & ST AT GIXT TH @ISl (T ST AT I a1 TTEhTeT
T SAEATEH AT TSTEeRt H14 ohl T o Fls 30 Agl (24T

TCTATT ATIAFTET § T <9 % HA 00 AT agf & AT Fag a&g & Aamai F
Tefaa afeasiadt = @it [urigs i it q@ed F3d g0 AR & eI,
STHTETIOT § TRTTT faAT 26 719, 2024 FT UF AT« qaqT1 STt i

IR F 9 | =9 & AT, J49 ST F F77q IcaTaai oY Faiaa,
AT H FATd A—TAR/TAHTA AT 377 Faag Terhi &l ITsd AT & ATHT
AT 26 AT, 2024 FT 1= L&A ATIGAAT 6T TF U qfd Asit o Bags

TAFRTL I AT & T 9 § §0q AT o 7 [AfRd g9 €67 & fiaw
e & o1 STl & et F sl ge1g af s o)

gTieeRTT F FemTastt & Fa 7(3) & ATa F0 & ATd ScaTaehi/[HaTaenl 3T =
ST.3TOT. o GATATH a1 STaad i SA 1 3197 6] Ueh Sfd 3T FIT2

IR § G4 Badq THR T gatdd @ & etdw Ba waraet
(SIATSFY) ST AT| SATSHY T IAL HaA T AN A 4TI

TR F Ut fAfse shmi/aendr & d6g § Ffgd s o & § 60 ga997
TETA U A9 il R Hl TFH TAae’ Soit ored F=mrdia S & 609 &

ScaTEahl/AATasT & Taagad TRT AT {&3T ST Fhat gil == il G 1 Fils
SRR LGS FEARERIT

Tt ° Aawmast & B 7(4) % oA Si9 S99 § Aefiea s
Ieareant/Aatawt =1 fFatas werest S

F.  TUAT, AT HUAT forfies

[ a N e Nl anN

g, AFgs AT TeIAUAdT HOAT (THee

7. Rifew iR H frfe
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Xi.

oodog o4 48 4 o

&

S A4

FIEE A ores

AT Meee ¥T2E TH1E UFTIe HuAt forfies
ERTEATS, STAF ¥ BIAELEHA HOAT (o[ Hee
TRTEATS, (AT aeh FodT fories

g% AT ATATSHIATST FHIAT fertves

[ e en Nl anN

gos AT ATATCHIATST AT [T HeS
AT FEhT g e

ST FT23 el HaAT el Hee
Srarrett-aray 3o freren fofiee
TR TS = HASTHe

(e en Nl anN

o > o\ . o TN .
(AL TSI AN snlHenel epH Al [efHCS

SEUT OAeE FHILATLLT

o~ . o~ S c
HISTATT hiHhed S U UFaqIc

I ATEEAT & I¥ H FAefoteg Fatas 9 39 =30 o v Raag vasr %
& H GfId gaATl TAT, I Fae H0AT AU g T&qq 60 o3q fRavas wmastt

T I A ATCF BT At 7 I T Al (64T

F. QTHTS BT HHHA HAAT (oI HeS

AT H Hag a5 & Mg S Aaraeni/Sanre  Faamast F oaqamw

ST FAAT TS g Teararett At 1% off:
F. 3ud IfeAT fofiee

g. UTHF L e

T IS SIS

T, A ATSE AT H

T Ui geasae fofiee

. sfiefaar wl i

F. TS BIHTEIERT Tiaes oI Hee
. TS gedha fofaes

H. B AT
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HILT =T TSI AT

o 0O o

o

. HIHTETE U Chd regHeed ST Jrede

T.  FIeNE gt 3T ferffes

3. SrhuHuA AT uTEae frffee

T,  TAFCIRH THIAISS 2fedT YTeae fofies
LULECAIEEE )

o : o\
SHUAUH TAE o A9 g TTgae s

&M

[N enN

IR R LG E R L EE CA I B

fiz o dre

fRgeam getae fofaes
TAATET T 6T TATA
ST FHiHhed qrgde ferfies
FHH B

HETHIH

T ATSF 9129 TT5a< forfies

S A9

A

o o

HeAT-TISl AT YTEae forfies
[EEEICIRIEIEEG IECEARIEES]

T, AR TATIEhd oqF Aegd qTede foHee
. e qendi fofies

T, TEAT HASHE FiGas

H 5 A4 A A A 95

[enNE enN

o 2O
AT, TR eeAh I ST JTg4c [ef[HCSS

. BTHIHET ST orwed YTgae forfide
TT. WA qTEH

T4, LA Tedeq Tauadl

T, ¥ EET Teae fofies

o

ST, 19T HiHFT qTEae forfies

[Nl enN

e, Y STRae =T yTeae forfvee
A, TH FALHA
T2, T AN grgae ferfiee

B

cS
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Xii.

Xiii.

Xiv.

XV.

XVi.

XVii.

XViii.

T3, AT THAT TS

Tz, o ufesw Fffwen yreae mifvee
TE. O BATEY(CHd SSELIST [ITHeE
T, THRALATET TS UTeae forfies

qq. o\ TR ArEfefthe T yreace fofues

[Nl enN

T, Eéteh godha? fofies

T, Aol T

g, TSI FTHT IT2ae forfaee

I AT & I § Fefofed a1 geresrd § 39 o i Raas vt &

& § G(Iohd gU| TAT Ivgid hael HAT A Teqa (U o7 et off g
F T T STATTHT/ATATAS TATAAT ST 7 S ATFIF B werrarett =1 39 fa=m

F. FATSAT AL AE FHAA B ECE U THFIE 3 Afeww U o
Teded (FHEITHTaTeE:)
g, HalT AT

aft Raas Terl it UF g1 39 AT T TH AU 6 q1 SISl i daqrze

T STATE %l TS g Toh I T ST o SR A9 il 3+ THT RAeg TeAHh
T THA FT 3

U [FATaadi, STATEH Y o= [Gaag Tt Sivgid Tl STTEERT &l I (@37
Sl 7 B H ST o T3 GATH AT &, AFGART 7T 747 2

JAATT ST 6 ToIT ST g7 A9ATE T2 = i sarer (Tefrems) 1 sgav,
2022 - 30 a7, 2023 (12 w1) i & i el s 2020-2021, 2021-2022,
2022-2023, 3T STT= T TATed ATHS g

iR T @Er Y saeTE Wiw % 4ATe sruterg fAgwe F foru St feew #

ATRET 9T ALET AT 2l

3TATE T TITH AN AT ATHTAT: THhd TG [Hgidl (STTUdT) & e 9%

T SAN FIT A AT % AqEE ARG H Hag &g Bl a1 T o= @l
AW T ATq FRAT 9T 97 qTfeh T8 IaT AT AT o6 Toh FAT qiemel AT o
FHAL TTAEIATHTLN [ T SART &l AT THTH FH o ToIT q27d g

T SN T 377 Faag Tl GRT & AT A7 SA9TF THEAT T8 AT Th
T T =T AT 3| sifaw S afRons & ST A UHT goarid ot

¥ AT AT T 2l
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XiX.

XX.

XXi.

XXii.

XXiii.

XXiv.

XXV.

TR F 2| 7(6) & A faas Tl &l #ie® &7 § AT Teqd e

FT AAEL & % o0 10 Spae, 2024 Ff T HIGF: AaTs Aartora i AT d1ew
qAaTs greiae HIE | g2 off| Aifas® ®9 ¥ o9+ G= 7k 7T arel ot qeqahmrd
T 16 AT, 2024 TF forfad & 09 I T&qd L &l garg &f T2 o)

RdaE TR & 97 Baas TAH g1 [0 T0 SIqad a7 22 pa, 2024
Th @ TEQd FLel Al TATT &f T2 7|

TTTERTE o ek GETL Al STAH (RIeT el o forw =i @+t srfear azai

ATAT TF Tehed fAaw0r 14 7497, 2024 1 a4 Baag gerwret &1 af=riea B
oT| WTTEreRT<T 7 =9 sifqw sr= afoomw § Raag werwrdd grr £ 7 st ssheT
gerd freafort ff wwra qweft 7 Hwr a9 S i 1 vET w1 ARy S oHae
TEAAT AR T I TEQARw g fw SRt sttt 7 vty s+ A off,
TTETAAT % HTLOT I L1AT A1 74T 2

TH S Al ToRAT & 0 [Baag Tl g1 60 0 SIRre 9% 39 9d 970
ST 9% TTTEERTT o sttaary A= et & fMerieor gq o=t 2)

Raag Tl g7 TN e 9% Yo qd 6 T GAAT A AOHTar F v Ay
TITHAT % Hael § ST 07 T2 A7 6qL A I, AR 7 ST 9= g, =17
& AT T TR TR g 3 URY =T A7 MO /AT Y 97 Raes gesw
Tl AT Thed qg! AT gl STgl A9 I, MU LT T AT & ATl TeARTU

T AT AT T TET GAAT HT TITH SO LT TE&IT FieA &1 [aer foam
T AT

STET Fel AT PRt fEdeg TershTe 7 aauTe S 0 TRAT & S a9adg diih o
AELTFH AT o & FAT 6T § AT AT IH U Aal FAT g a7 1 H
FATEH ATAT STAT &, TGT TR o UH TLAFRTE T AAGTNT TTET g AT ITAsT
TEAT o ST T ST T &9f (1 g

=9 sifaw Sr= afos # ** g Raas T8l a1 A1 e 9% T&qd
T ST HEATEe! % STvaiid TTTEERTLr GIT MO /AT TS GAAT ] I 5

Hag = % oo wrfesrrd g uaTe 2 AT 87 1wt $19e=83.21
AT =T 2

e 1 e 1 S e D A KR i o e B

TIERTT de F:d g 6 forfed o i fAem-me & sfw Sfiw S99 fit 9w

(‘STrerEt”) 1 straeat g Jqre T fates wfeast =R 1 AEd, g\ e {7
TTE & HETSd Tq AT o, T il TUAHUH S Hidiel Maumae’ & dgd At
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10.

TTAEIAT ANTAT ST T ThIHT 6 Said =14 6 IcdTaahl/ il geT o 0 e |
ST TT FAAT & o T TATH STae &3 37 A7) S 6T T F T qv TI1aett &

I 3T 3w 7 2f At afsast ©hEt ¥ §9a ®s GF9T &M 6l 56 THhE, =T Al

TR F FAAE T § IR § 9ga0 qgi A 81 Jfe == fi a9 99q
TAAT/EEATAST/ATET & qTT TATEAl H7 3AL Ghe TMIHRRT & Fga0T AT grar ar
TR Ut qaAT/aeqTast/aTed & ST 9% (Fair wa & ROt § gra| F == ar

AL o FUTTT TgANT Aal QAT 8, TACIT TR o ST T0H § ITeAed TAAT o6
T AR 1 FAAT! F2 & o ared 2|

|C R e | s | B R
7.1 3 Raeg v & =R

=TT 3TTE &Y 9 a¥q & A § 97 Gaag Taant g FEan sy o
T E:

F.  HaF aeq, ST A TART/EIT FATA T TaT, HOUS, TAT S@HATA IR AMS &
o fera €, 372 S 1T BIETRIT9AT (“TUadt”) T AT HAT AT A 1h
g qEQU TAFEICATS, HeAaril T 3T 7T AR STARM ST TART
forT g, TATAIY Ivg ST ITAT qg! HAT gl

g, JUAUT AR HT GTAT T ATl Hag 6] 39 Hag aeq ol T H Haleg aeq hl
AT 3T AT il TET AT & ST 37 AT T ITAT Agl HEdAT g ST THI0T Fl 7
AT 9 MR T ST AR Ul

T, GG A A DA ST AT AT 3T stfaera G & oI ST o7 8|
T, "eAw A7 FerT &R FT stfde s grarv g
T, g FE] A HTHT GH AT AT H Hag T 6l GTHaT 6 SATETL AT FT 2rdl 2l

F. GG qEG DI AT A F AHL H AL AT T 9 Frar g, Sraar =7 7
IAT ATerF AT gral gl

g. HaF a0 TA Hl JIEAT HAT I TATAT HLAT g FI10 qT3ST qaAdTcHH: & |
TEAT 21T 2|

H.2. S ST & =

feEmrd i ITTe SfiT HW awq & Had § Araaehi g1 6 0 sy FEEr g

. WA § Hag Feq ® @t U=t A7 et § Scarfed qgl AT Srar S 39w
Ffera TaRT 97 o= fohw fomT 39T freraard w9 w2t 2

g, Hag qE T AT TIRT ITATEA 6 €T 92 A== T8l g i Qe TI6r ao
AT TINT AH AU IT TAFLCATET TN & forw &ffera Scares & 5 @rg a7

Tl 2T 2|
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11.

T, o reeetteneor it THHRAT & Hag a€q Il 8, 98 ScaTE & SYAH ST LEaT IS
T Oed odT g e a7 =T #/ fordm S 990t 2l

Hq. HAZ T 6 AT H TR IR 61 TS AT 6 TROTH % Shaerd § 2008 # Tgat
ST | G905 T 6 (o0 Fle TEUT afed qgl AT T4 g

SR 11 £ 0 A B i e M e e A 7 1 B O e i o e T 1 T
G AqAT Al §, ST SSHIAT | Hag a6q 6 AT el TreAdrdt S § 7T
AT M|
AT T IATEA TRAT | (A< & TRUTHEST 318 § q¥ Al graT gl
AT IERATA & IART Hag aed STAHTAN 1T THTHTT HIAT ST g
FIAT TRATAT & WU ICATAT HaE aE 6 H1F 31T TN THIH g @ 3T STHIHT
T IAT ICATET 1 T AL & T T TANT FT TGl @ AL Hd 2

H.  FET TEHATS & ICATRT Hag aeq il HFd UFh gAY & 9T qdqdl g i el
TERATSN o T dYeirars # Iearad & AnTd off ferege a9 g

. oo o stfae | & = fi|a § Faa agd AT’ a7 gl

T, TR T YT SATAH STHITHT T ST FTHATL ST AT 2T 2l

3. TAFCIAT AN § TITH AT Hiore T AT | FH ITHAN g1aT g

T. oo abra &1 sfaeT gt & aaar oft ST 9T 2

T.  HaE 9] F AHANR 9L qTSeY &7 § T grar gl

U, HeG FEq il AN AT HHT § Tl SdL qgl gal Sif 7eT 3 AR 92 HHT g
GTohT T AToe AT IcaTE FT BEAT 8 S afeha & a9t =7 i & o fa=
e & TATAT TS el &, ST [aarre = Icare H7 e 2l

. T Scre # &t & a4t =7 onfee € v Fews 7 Aoy &, aiRew
TR AT TR T GTee TAT At Sond oTiHe 8 F11 F afeha & At =i
= AATAT T, A1 Aal gl

H.3 T g ST

T S | EA=Trele 31 o 1A Al HHEae aieAtoq BT T &T o

“FAHIT TTT F [FFRTENT ‘597 T+ &1 7 G771 “diF 0F 9 99 @lea7 5
HIT G TH FT FI91 FT FF FAIRT FTAT FIACITTT FTIAT STTAT 51 JrI1AF &F F &7
TFIT & Gi77 17 § FI1q 39T ST diaed) I ss=1aedl & [@aaq 77
TFHESTH GfFT FgT TTaT & T3 FTlaTT Gl F1 GiFT T 137 U9 Fg7T Frar
gl @@ FT & Hifaw &9 FIId AT T 7% F Ieqifaa 147 Frar &

TFISTH Gl AT &7 &, 3G U1 eqfad & T 197 T1a7 & T57 G177 #T T
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12.

13.

14.

15.

16.

17.

STTGT, TT%EY &7 ST 99T FT ST TE13€ 5IaT 5, I9% T4 G& (357 57
FTTT F GIAT &1 Tg 57T 7 q2T FATINT ZIaT 51 G107 FT TTTTATT &F 7% HTT
HIT [FT1Fcar FI07T & FTIT 337 77 &1 @77 F1 GTer S 97, T #97 IR,
2FTSIT Tz, TARICIT ATEIAT, AT AT GG ST FIANT I AT
STAT 81 G177 & THT &7 FTGT7 F77 & 1A F Sl gl ”

e aaA ST T [T HeAT S g, oy == Saame &7 I 99 14
H FAT-ORATINT  FHIT T TR A9 5 Toh SAT Lo (00T hael qishid® g
ST FAATT ST | YIHT o MY 92 aTeqahiid qal 8l

IATE T T ST ARG F AT F AR 6 AT 9 97T {997 e & 090 & g |
TR dTe Fd 8 (& Raas Tl g0 U T& &f [6F F3d g0 FIs 9167 Tal (adm
T g1 THeh AATAT, SATATHT o TH Hael H HeT ATRIT & T I THAT H IeATEAT AN
3T e R ¥ yeqa BT §, ST &9 &9 8 &g #3ar g & 79 % e ¥ offaq
SCATE sl AT IT AT TATIAT Al gidl gl

ATAEHT o = A0 & Hdag | o FA=reia Icame # a4 & a4 &7 o7 fow =0 9
farerr |, Ffea |t 3 SR T Tee T stfaer i anfeer €, arfee gger
I = % ATaT S TROMH § 97 FAAT FT Io@ Fid g gl Tg AT T37 o7 6
e G T FTere asaradl § IS aH 9fehd Fgl S1aT gl S8 TATET, AaaH g
faie ¥ v gu Aatied & faguor ¥ 78 #9% g & A6 &7 9iee Fad qieaq qinT &
T 3w Ao 9T & o1 UF (ot 970 8| 39 & Jg #9¢ ¢ T a6 &7 gree ot
G T TF &9 g1 AT Tg 7T 747 2 T GTohe 7 1o g1 SFha &7 0F €9 8 o7 39
FAATH = # fa=TediE Soate F Ty F iy arfuer BT st

T St JT gow Sfew aAfafREm, 1975 #t ugelt SEET & AeA 29 *
ATAIT AN(1hd gl Tl TATH e 29251100 F Swavid avfihd b1 STaT gl FAT
[ ANTRLOT hacl Hishidah g AT ST F AL T TR Al gl

& § 2 T AT W T=R 3 F 91E a4 § 4 @9 99 9 [
=TI ITTE ST 73l ST GRT IAed Hag a6q H s AT ia< dal gl T
ST G TR Hag a6 Gd5 297 ¥ HITdH S Trara = Feradqrait, Hr sfiT T2,
IcqTE A Hce, e s Ao T awget & SRF anfieneor ST Ereryarst it g |
QAT g1 T TAT TheAThT AT ATOSAE T F TAEATIAT g STHAIHT = a1 & TH
ZEY & T 9% TR &7 5 2

ISR AT g o saa® ZIT ScATad Hag aeq HIArEal & AqaY 95 a9 |
Fatfaa E=Emrie Ieame & 99 9+ &l

A G e/ ) s e K | R RS2
2.1, 3 Baeg e % A
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18.

19.

20.

21.

22.

23.

T SANT 6 AL ST AT o Fael | o7 (g9 Tl 7 &l SIqire dgl AT g
$.2. T SN & fA=R

HYT SN T ITeh! RATT & Fael § Aaaehi g0 (Meferiad Tqre 0 70 &

F.  Tg AAET HHH & S godHhaY ffHee i §949 wa1id Ur Meaed YrEde s

o
Xl Q< Tend ] ] %l

g, WG H 95 a5 F &l qF TG ITEH FATq: T.UH. HHTRMAT e i =f
FRIAAT forties gl

M. STEEHT 7 Hag q T AATT Al (HAT § AT AMATH GG < H T &g (el
AATAF A7 HATasw & &9 Ael & o F J9 H Fhet Scaraeh AT HAias I Ad
H Hag aEq & (HEl AT F gatad T2l 8l

., SATAEH] BT IcAET AT § HHIT FEq 6 =T ST 1 U @ Feqr a9ar 8
Sl =9 YT AaeTast & et feurfa "eeft srer &1 9327 FaT g

T, ofraee Hreas gt MawTaett & o2 & fiaT 9 ;e 3N 2

2.3 mifsrd g s

ATt fFawreet & faw 2(@) § =g 32 1 e oAt B T 2
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(DIRECTORATE GENERAL OF TRADE REMEDIES)
FINAL FINDINGS
New Delhi, the 27th November, 2024
Case No. CVD-SSR-14/2023

Subject: Sunset review of countervailing duties concerning imports of "Saccharin' originating in or
exported from China PR.

BACKGROUND

1. F. No. 7/34/2023-DGTR.—AnN anti-subsidy investigation into imports of “Saccharin” (hereinafter referred to

2.

as “subject goods” or “product under consideration”) from China PR (hereinafter referred to as “subject
country”) was initiated by the Authority vide notification no. 6/18/2018-DGAD dated 10" August 2018.
Following a detailed investigation, the Designated Authority concluded that the subsidy provided by the
Chinese government to the producers of the subject goods were countervailable in nature and the subject goods
were exported from China PR at subsidised prices causing injury to the domestic industry. The Authority
recommended imposition of definitive countervailing duties on the imports of the subject goods from the
subject country vide Final Finding No. 6/18/2018- DGAD dated 19™ June 2019. The definitive measures were
imposed by the Ministry of Finance vide Customs notification no. 2/2019- Customs (CVD), dated 30™ August
2019. Subsequently, an anti-circumvention investigation was initiated vide Notification No. 07/05/2022-
DGTR, dated 17" March 2022 concerning imports of Saccharin from Thailand. The Authority vide
Notification No. 07/05/2022 recommended extension of the existing countervailing duty to imports from
Thailand which was imposed vide Customs Notification No. 04/2022- Customs (CVD) dated 21.10.2022.
Pending the conclusion of the present review, the countervailing duty on China PR was extended vide
notification no. 02/2024-Customs(CVD), dated 281" May 2024 till 28" February, 2025.

In terms of Section 9(6) of the Act and Rule 24(3) of the CVD Rules, the countervailing duties imposed shall,
unless revoked earlier, cease to have effect on expiry of five years from the date of such imposition, and the
Authority is required to review whether the expiry of the said countervailing duty is likely to lead to continuation
or recurrence of subsidisation and injury to the domestic industry. In accordance with the same, the Authority is
required to review, on the basis of duly substantiated application filed by or on behalf of the domestic industry as
to whether there is a need for the continued imposition of the countervailing duty, and whether the expiry of the
duty is likely to lead to continuation or recurrence of subsidisation and injury.

Blue Jet Healthcare Ltd. and Swati Petro Products Pvt. Ltd. (hereinafter collectively referred to as “Applicants”)
filed an application before the Designated Authority in accordance with the Act and the Rules, requesting
initiation of the sunset review investigation concerning imports of the subject goods originating in or exported
from the subject country.

The Applicants have sought the continuation of the duration of the countervailing duty and increase in the
quantum of duty against imports of the subject goods from the subject country. The request was based on the
ground that the expiry of the countervailing duty was likely to result in continuation of subsidised imports of the
subject goods and consequent injury to the domestic industry.
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The Authority on the basis of sufficient evidence submitted by the Applicants, issued a public notice vide
notification no. 7/34/2023-DGTR, dated 26" March 2024 published in the Gazette of India, Extraordinary,
initiating the subject investigation in accordance with the Rules, to determine the existence, degree, and effect of
the alleged subsidy and to recommend the amount of anti-subsidy/ countervailing duty, which, if levied, would
be adequate to remove the injury to the domestic industry.

The scope of the present review covers all aspects of the final findings notification no. 6/18/2018- DGAD dated
19t June 2019.

. PROCEDURE

The procedure described hereinbelow has been followed by the Authority regarding the subject sunset review.

Vi.

Vii.

viii.

. The Authority, under the above Rules, received a written application from the Applicants, as the domestic

industry contending likelihood of continuation of subsidised imports and recurrence of injury to the domestic
industry on imports of the product under consideration in India.

. The Authority notified the embassy of China PR in India about the receipt of the review application before

initiating the investigation in accordance with Rule 6(5).
The Authority in terms of Article 13 of the WTO Agreement on Subsidies and Countervailing Measures
(hereinafter referred to as “ASCM”) provided the opportunity to the Government of the People’s Republic of
China for pre-initiation consultations. The Government of China responded that the application was void of
merits & evidence and should be dismissed by the Authority. The Authority then subsequently sent a
reminder which yielded no response from the Government of China.
The Authority then issued a public notice dated 26" March 2024 published in the Gazette of India,
Extraordinary, initiating the sunset review of anti-subsidy investigation concerning imports of the subject
goods originating in or exported from the subject country.
The Authority sent a copy of the initiation notification dated 26" March 2024, to the Chinese embassy in
India, the known producers and exporters from China PR, known importers/users in India and other
interested parties, as per the available information. The interested parties were advised to provide relevant
information in the form and manner prescribed and make their submissions known in writing within the
prescribed time limit.
The Authority provided a copy of the non-confidential version of the application to the known Chinese
producers/exporters and to the embassy of China PR in accordance with Rule 7(3) of the Rules.
The Authority issued an economic interest questionnaire (EIQ) to all interested parties and the concerned
ministry. Response to EIQ was submitted only by the domestic industry.
The Authority sent a questionnaire to the Government of China seeking relevant information in the form and
manner prescribed regarding various schemes/programs where countervailable benefit might have been
conferred onto the Chinese producers/exporters of the product under consideration. No response was filed by
the Government of China.
The Authority sent exporter’s questionnaires to the following known producers/exporters in China PR in
accordance with Rule 7(4) of the Rules:

a. A.H.A International Co. Ltd.
Anhui Ebuy International Co. Ltd.
Cidic Holding Co. Limited
Cosmoss VU Ltd.
Guangxi Golden Stride Import Export Co. Ltd.
Hangzhou Dawn Ray Pharmaceutical Co. Ltd.
Hangzhou Yeastar Biotech Co. Ltd.
Hebei Yunsheng Biotechnology Co. Ltd.
Hebei Yuwei Biotechnology Co. Ltd.
Henan Kaifeng Pingmei Shenma
Henan Kaizhu Technical Co. Ltd.

NS o oo
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Jiali-Bio Group Qingdao Limited

. Qingdao Ruixing Titanium Industry Co. Ltd.

Sinochem Supply Chain Management
Tianjin Changjie Chemical Co. Ltd.
ZF Sungold Corporation

Zhejiang Chemicals Import and Export

X. In response to the above notification, the following exporter responded and registered as an interested party.
However, it only filed a legal submission but did not file a response to the exporter questionnaire or the
economic interest questionnaire.

a.

Shanghai Fortune Chemical Co. Ltd.

xi. Questionnaires were sent to the following known importers/users of the subject goods in India calling for
necessary information in accordance with the Rules:

NS XS<ET® QDT OS3I AT TTQ@m"®20 o
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3M India Limited

Adcock Ingram Ltd.

Anand Enterprises

Anshul Life Sciences

APL Healthcare Limited

Auorbindo Pharma Limited

Aurigene Pharmaceutical Services Limited
Bajaj Healthcare Limited

Chem International

Chromatopak Analytical Instrumentation India Pvt. Ltd.
Colgate Palmolive India Ltd.

DKSH India Private Limited

. Electrochem Technologies India Private Limited

Ganga Enterprises

GLS Global Lab Solutions Private Limited
Gowrie Research Private Limited

Hind Agro Sales

Hindustan Unilever Limited

Jaimaruti Polychem LLP

Jet Chemicals Pvt. Ltd.

Kusuma Pharma

Medopharm

Merck Life Science Pvt. Ltd.
Mettler-Toledo India Pvt. Ltd.

Minerva Biogenix Pvt. Ltd.

Molecules Analytical Lab Solutions Private Limited

. Mylan Laboratories Limited

. Nextera Management Services

. Pfizer Healthcare India Private Limited
. Pharmonix Biologicals Private Limited
. Planet Science

Radian Products LLP

. Raks Pharma Pvt. Ltd.
. Ramdev Chemical Private Limited

Reckitt Benckiser India Private Limited
S Kesarimal

. Sandeep Organics Pvt. Ltd.

Shree Yamuna Enterprises

. Sigma Aldrich Chemicals Pvt. Ltd.
. Sun Pharmaceutical Industries Ltd.
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Xii.

Xiii.

Xiv.

XV.

XVi.

XVii.

XViil.

XiX.

XX.

XXi.

XXii.

XXiil.

XXIV.

XXV.

00. Teknirvana Tradelink Private Limited

pp. Thermo Fisher Scientific India Private Limited
gg. TTK Healthcare Limited

rr. Ultra International

ss. Watson Pharma Pvt. Ltd.

In response to the above notification, the following two parties responded and registered as an interested
party. However, they only filed a legal submission and neither party filed a response to the user/importer
questionnaire nor the economic interest questionnaire.

a. China Chamber of Commerce for Import & Export of Medicines & Health Products

(CCCMHPIE)

b. Sandeep Organics
A list of all the interested parties was uploaded on the DGTR’s website along with the request therein to all
to email the non-confidential version of their submissions to all other interested parties.
Exporters, producers, and other interested parties who have not responded to the Authority nor supplied
sufficient information relevant to this investigation, have been treated as non-cooperative.
The period of investigation (POI) adopted by the Authority for the present investigation is 15t October 2022-
30t September 2023 (12 months) and the injury period is 2020-2021, 2021-2022, 2022-2023, and the POI.
The Authority has relied upon DG System data for the required analysis after due examination of the
transactions.
Optimum cost of production and cost to make & sell the subject goods in India based on the information
furnished by the domestic industry on the basis of Generally Accepted Accounting Principles (GAAP) was
worked out so as to ascertain if countervailing duty lower than the subsidy margin would be sufficient to
remove injury to the domestic industry.
Verification of the information provided by the domestic industry and other interested parties to the extent
deemed necessary was carried out. Only such verified information has been relied upon for the purpose of
this final finding.
The Authority held an oral hearing on 10" October, 2024 to provide an opportunity to the interested parties to
present the information orally in accordance with Rule 7(6). Oral hearing was held in hybrid mode. All the
parties that presented their views orally were advised to file their submissions in writing by 16" October,
2024. The interested parties were allowed to offer rejoinder to the submissions made by other interested
parties latest by 22" October, 2024.
The Authority circulated the disclosure statement containing all essential facts under consideration for
making the final recommendations to the Central Government to all interested parties on 14 November 2024.
The Authority has examined all the post-disclosure comments made by the interested parties in these final
findings to the extent deemed relevant. Any submission which was merely a reproduction of the previous
submission and which had been adequately examined by the Authority has not been repeated for the sake of
brevity.
The submissions made by the interested parties during the course of this investigation to the extent found
relevant have been considered by the Authority, in establishing essential facts under consideration.
Information provided by the interested parties on confidential basis was examined with regard to the
sufficiency of the confidentiality claimed. On being satisfied, the Authority has accepted the confidentiality
claims, wherever warranted, and such information has been considered as confidential and not disclosed to
other interested parties. Wherever possible, parties providing information on confidential basis were directed
to provide sufficient non-confidential version of the information filed on confidential basis.
Wherever an interested party has refused access to or has otherwise not provided necessary information in a
timely manner during the course of the present investigation, or has significantly impeded the investigation,
the Authority has considered such parties as non-cooperative and recorded the findings on the basis of the
facts available.
“#%%> in this final finding represents information furnished by the interested parties on a confidential basis,
and so considered by the Authority under the Rules.
The exchange rate adopted by the Authority for the subject investigation is US$1= INR-83.21.
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LEVEL OF COOPERATION BY GOVERNMENT OF CHINA

The Authority notes that adequate opportunity was provided to the Government of the People’s Republic of
China (“GoC”), through written communications and consultations, to provide relevant information concerning
existence, operations, and administration of various subsidy schemes contended by the Applicants, the
countervailability of the same vis-a-vis the WTO ASCM and the CVD Rules, and benefits availed by the
Chinese producers/exporters under these schemes. The Government of China has not filed response to the
questionnaire, nor has it provided any information relevant to various subsidy schemes. The Government of
China has thus not cooperated with the Authority in the present investigation. Had the Government of China
cooperated with the Authority by providing a questionnaire response along with relevant
information/document/evidences, the Authority would have been in a position to make a determination on the
basis of such information/ documents/evidences. As the Government of China has not extended the required
cooperation, the Authority is constrained to proceed with the available information in making the findings.

PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

D.1. Views of other interested parties

The submissions made by other interested parties regarding the product under consideration and like article are

as follows:

a. The subject goods that are intended for direct human usage/consumption i.e. in food, pharmaceuticals, skin
care products, etc., may comply with United States Pharmacopeia (“USP”), whereas the subject goods meant
for uses such as electroplating, metalworking fluids, and other industrial applications will not.

b. The subject goods that are compliant with USP standards increases costs and price of the subject goods as

compared to those subject goods that does not comply with the standards and PCN must be decided on this

basis.

Price of the subject goods varies for sodium or soluble, and insoluble saccharin.

Sodium or soluble saccharin is imported more.

Price of the subject goods varies as per the packing of the subject goods in drums or bags.

Price of the subject goods also varies as per the mesh size, where the bigger the mesh is, the price is higher.

Water content of the subject goods impacts the price, as powder is comparatively cheaper.

Q =D o o

D.2. Views of the domestic industry

The submissions made by the Applicants regarding the product under consideration and like article are as

follows:

a. The subject goods in India are not produced with differential grades or specifications, and the characteristics
remain the same, regardless of the use it is intended for.

b. Intended application of the subject goods is not a consideration at the stage of production, and production
meant for food applications and other applications such as pharmaceutical or electroplating applications do
not undergo any major difference.

c. The process of crystallisation that the subject goods undergoes always gives the highest and purest grade of
the product, which can then be used in all applications.

d. In the history of investigations concluded by the Authority on the subject goods, there has been no PCN
allocated to the subject goods, since the first investigation in 2008.

e. Authority has repeatedly held in investigations that there is no significant difference between soluble and
insoluble forms of saccharin as was held in the anti-dumping investigation on imports of the subject goods
from Indonesia.

. Difference in production processes of the Applicants does not result into different products.

g. The subject goods produced through both processes are perceived by the customers as one.
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h. The functions and uses of the subject goods produced through both processes are the same and consumers
can and do use the two products interchangeably.

i. The price of the subject goods produced through both processes move in tandem with each other and the cost

of production in the POI through both processes is also largely similar.
There is only very minimal variation in the price between soluble and insoluble saccharin.
The usage of saccharin differs depending on the requirement of the end customer.
Insoluble saccharin, which is used in the electroplating industry, is generally consumed less in India.
. Soluble saccharin can also be converted into insoluble saccharin.
The subject goods are largely transacted in powder form.
There is no difference in cost or price of the subject goods that is dependent on the mesh size.
Salt of saccharin is part of the product under consideration and all forms of saccharin are nothing but
different salts of saccharin, which are part of the product under consideration.

g. The product under consideration includes all forms of saccharin, and in particular- soluble saccharin, sodium
saccharin, and the salt of saccharin, as well as insoluble saccharin as these are merely terms for the various
forms of saccharin and nothing more.

D.3. Examination by the Authority

To353 xR

The scope of the product under consideration in the original investigation was defined as follows:

“The product under consideration in the present investigation is “Saccharin in all its forms”.
“Saccharin is a non-nutritive sweetener and considered to be low calorie substitute for cane sugar.
Primarily there are two types of Saccharin i.e. soluble and insoluble. In market parlance soluble
saccharin is called sodium saccharin whereas insoluble saccharin is called saccharin or saccharin
acid. Saccharin is produced in two physical forms, viz. granular and powder. Sodium saccharin in
granular form is used in situations where saccharin will be dissolved, the powder form which has been
grounded and spray dried is used in dry mixes and pharmaceuticals. It is slightly soluble in water.
Insoluble form of saccharin is used in many pharmaceutical and medical applications. Saccharin is
used in a variety of industry such as food and beverage, personal care products, tabletop sweeteners,
electroplating brighteners, pharmaceuticals, etc. All forms of Saccharin are within the scope of the
present investigation.”

The present investigation being a sunset review investigation, the scope of the product under consideration

remains the same as defined in the original investigation. The Authority considers that the customs classification

is only indicative and is not binding on the scope of the PUC in the present investigation.

With regard to the claim on price and cost of the product varying based on mesh size, the Authority notes that no
evidence has been provided by the interested parties substantiating such argument. Further, the Applicants have
placed on record in this regard, the cost of production and descriptions of the process of selecting mesh size,
clearly establishing that the mesh size does not affect the cost or price of the final product.

As regards the Applicants submission that the product under consideration includes all forms of saccharin, and
in particular- soluble saccharin, sodium saccharin, and the salt of saccharin, as well as insoluble saccharin, the
Authority first refers to its statements in the final findings of the original investigation, where it was held that
soluble saccharin is called sodium saccharin in market parlance. Further, from analysis of the literature placed on
record by the Applicants, it is evident that salt of saccharin is merely a different term for sodium saccharin and
soluble saccharin. It is thus evident that salt of saccharin is also a form of saccharin. Therefore, it is held that salt
of saccharin is also a form of saccharin, and is included within the scope of the product under consideration in
the present investigation.

The product under consideration is classified under Chapter 29 of the First Schedule to the Customs Tariff Act,
1975. Saccharin is classified under HS Code 29251100. The customs classification is indicative only and not
binding on the scope of the investigation.
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After considering the information on record, the Authority considers that there is no known difference in product
under consideration exported from the subject country and the subject goods produced by the domestic industry.
The subject goods produced by the domestic industry are comparable to the subject goods exported from the
subject country in terms of characteristics such as physical and chemical characteristics, functions and uses,
product specifications, distribution and marketing and tariff classification of the goods. The two are technically
and commercially substitutable. The consumers are using the two interchangeably.

The Authority holds that the subject goods produced by the Applicants are like article to the product under
consideration exported from the subject country, in accordance with the Rules.

SCOPE OF DOMESTIC INDUSTRY AND STANDING

E.1. Views of other interested parties

There are no submissions made by other interested parties with regard to the domestic industry and standing.

E.2. Views of the domestic industry

The submissions made by the Applicants with regard to the domestic industry and standing are as follows:

a. The application has been filed by M/s Blue Jet Healthcare Ltd. and M/s. Swati Petro Products Pvt. Ltd.

b. There are two other known producers of the subject goods in India, namely, A.S. Chemopharma Ltd. and
Shree Vardayini Ltd.

c. The Applicants have not imported the subject goods and the Applicants are not related to any importer or
exporter of the subject goods in the subject country, nor are they related to any producer or exporter in China,
or importer in India, of the subject goods.

d. The production of the Applicants accounts for a major proportion in the domestic production of the like
article in India, and thus satisfies the requirement of standing as under the Rules.

e. The Applicants constitute eligible domestic industry within the meaning of the anti-subsidy rules.

E.3. Examination by the Authority

Rule 2(b) of the CVD Rules defines domestic industry as:

“domestic industry” means the domestic producers as a whole engaged in the manufacture of the like
article or those whose collective output of the said article constitutes a major proportion of the total
domestic production of that article, except when such producers are related to the exporters or
importers of the alleged subsidised article, or like article from other countries or are themselves
importers thereof, the term “domestic industry” may be interpreted as referring to the rest of the
producers”

The present application has been filed by M/s Blue Jet Healthcare Ltd. and M/s. Swati Petro Products Pvt. Ltd.

It is seen from the information on the record that the Applicants account for more than 70% of the entire

production in India. The Applicants have not imported the subject goods from the subject country and that they

are not related to any exporter of the subject goods in the subject country or importer of the subject goods in

India. Accordingly, the Authority holds that the Applicants constitute domestic industry as defined under Rule

2(b) of the CVD Rules, and the application meets the requirements of standing under Rule 6(3).

CONFIDENTIALITY

F.1. Views of other interested parties

The following submissions have been made by other interested parties with regard to confidentiality issues:

a. Trade Notices are binding on all Customs authorities and are applicable on all the interested parties. The
NCV of the petition does not give reasonable understanding of the allegations and fails to meet standards of
Rule-7 of the Rules and Trade Notice No 1/2013 dated December 09, 2013 issued by the Director General.

b. The purpose of Rule-8 of the Customs Tariff (Identification, assessment and collection of countervailing duty
on subsidised articles and for determination injury) Amendment Rules 2006 (hereafter termed as "Anti-
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Subsidy Rules") is to enable all interested parties to have sufficient understanding of the information
provided on confidential basis to the Authority.

. The NCV does not allow interested parties to provide defense as significant data is not properly indexed or

provided. The Justification Table is not as per requirements of Trade Notice. No information provided in
Section VI of the Petition. The domestic industry has claimed excessive confidentiality and has filed
incomplete petition.

. Confidentiality claimed for Annual Reports is vague. Trade Notice 01/2013 dated 9th December 2013

mandates the petitioner to provide annual reports and balance sheets. The Authority should direct domestic
industry to not claim annual reports as confidential in the future.

. As per Trade Notice no. 10/2018 dated 7th September 2018, the domestic industry should provide

information regarding (i) relationship, if any, of petitioners with Foreign Producers/ Exporters/
Importers/domestic producers of the subject goods; (ii) Names and Addresses of all other Indian Producers of
the subject goods; (iii) Volume and Value of Production by all other producers except domestic industry

F.2. Views of the domestic industry

24. The following submissions have been made by the domestic industry with regard to confidentiality issues:

a. The Applicants have claimed such information as confidential, confidentiality of which has been permitted

under the rules and as per consistent practice of the Authority.

b. The Applicants have provided sufficient non confidential version of the application. No interested party has

been able to point out any specific instance of information which has been claimed confidential and
confidentiality of which is not justified under the rules.

F.3. Examination by the Authority

25. With regard to confidentiality of information, Rule 8 of Anti-Subsidy Rules provides as follows:

“Rule 8: Confidential information. (1) Notwithstanding anything contained in subrule (1), (2), (3) and
(7) of rule 7, subrule (2) of rule 14, subrule (4) of rule 17 and subrule (3) of rule 19 copies of
applications received under subrule-

(1) of rule 6 or any other information provided to the designated authority on a confidential basis by
any party in the course of investigation, shall, upon the designated authority being satisfied as to its
confidentiality, be treated as such by it and no such information shall be disclosed to any other party
without specific authorisation of the party providing such information.

(2) The designated authority may require the parties providing information on confidential basis to
furnish nonconfidential summary thereof in sufficient details to permit a reasonable understanding of
the substance of the confidential information and if, in the opinion of a party providing such
information, such information is not susceptible of summary, such party may submit to the designated
authority a statement of reasons why summarization is not possible.

(3) Notwithstanding anything contained in subrule (2), if the designated authority, is satisfied that the
request for confidentiality is not warranted or the supplier of the information is either unwilling to make
the information public or to authorise its disclosure in generalised or summary form, it may disregard
such information.”

26. A list of all the interested parties was uploaded on the DGTR’s website along with the request therein to all to

27.

G.

email the non-confidential version of their submissions to all other interested parties.

Information provided by the interested parties on confidential basis was examined with regard to sufficiency of
the confidentiality claim. On being satisfied, the Authority has accepted the confidentiality claims, wherever
warranted and such information has been considered confidential and not disclosed to the other interested
parties. Wherever possible, parties providing information on confidential basis were directed to provide
sufficient non-confidential version of the information filed on confidential basis. The Authority also notes that
all interested parties have claimed their business-related sensitive information as confidential.
MISCELLANEOUS ISSUES

G.1. Views of other interested parties

28. The following submissions have been made by other interested parties with regard to other issues:
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a. The petitioners are habitual users of trade remedy measures and have enjoyed the benefit of ADD for more
than 10 years and of anti-subsidy duty for five years.

b. Itis consistent practice of petitioner to use trade remedy measures when it faces negative circumstances.

c. The Applicants are seeking double penalisation by also pursuing anti-dumping investigation on the same
product under consideration with the same domestic industry, and such overlap heightens the risk of
redundancy in penalties.

d. The Applicants should hold friendly bilateral talks to remedy the situation at hand instead of resorting to
trade remedial measures.

e. The Authority should not recommend further duty, and domestic industry should face international
competition.

G.2. Views of the domestic industry

The following submissions have been made by the domestic industry with regard to other issues:

a. Anti-dumping duties were imposed on the subject goods from China and such duties did help the industry to
fight against the unfairly priced imports. The Authority did not continue such duties pursuant to the sunset
review investigation in the matter, as the domestic industry was not suffering injury at the time.

b. Due to significant increase in imports causing injury to the domestic industry, the domestic industry was
forced to seek remedial measures in the form of anti-subsidy duties.

c. The domestic industry has continued to suffer injury due to exceptionally low-priced imports even below the
level of costs of sales of the subject goods, as is evidenced by the information submitted on record by the
domestic industry.

d. It is well established practise in India that double remedies are not applied on same circumstances, and that
anti-dumping and countervailing duties are adjusted to avoid any double counting.

e. The Authority provides opportunities, invites comments, and extends invitations for consultations to the
governments of the countries being investigated. In the present investigation as well, the Authority extended
invitations to consult to the Embassy of the Government of China and waited for a response before moving
the case forward. There was no response from the Government of China in the present investigation as is also
evidenced by their lack of participation.

G.3. Examination by the Authority

The Authority has considered the submissions made by the parties and holds as follows.

As regards the subject goods being subjected to trade remedies numerous times, the Authority notes that there is
no bar on the number of times redressal can be sought against unfair imports. The Rules require the Authority to
determine whether cessation of countervailing duty is likely to lead to continuation or recurrence of
subsidisation and injury to the domestic industry. The recommendation for extension of countervailing duty is
made only when the requisite legal requirements are met.

As regards the submission made by the other interested parties that the Applicants must hold bilateral friendly
discussions with the subject country and not resort to trade remedial measures, it is found that the Authority in
its process of investigation has provided ample opportunity to the Government of China to respond. The
Government of China did not participate in consultations and did not file any response to the questionnaires.
Therefore, it is seen that even with opportunities provided, the Government of China has been non-cooperative
with the present investigation.

With regard to the contention of dual remedy, the Authority notes that at present the DGTR is conducting
simultaneous investigations under dumping and subsidy law. The question of possible dual remedy shall arise
only when the DGTR decides to make a recommendation for the imposition of both anti-dumping duty and
countervailing duty. The stage has not arisen in the present case. Further, the present investigation is a subsidy
investigation where countervailing duty is already in place. The issue needs to be appropriately considered while
undertaking anti-dumping recommendations.
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DETERMINATION OF SUBSIDY AND SUBSIDY MARGIN

The application filed by the domestic industry provided adequate prima facie evidence of continuation of
countervailable subsidies in the subject country on the subject goods. The Government of the People’s Republic
of China was invited for consultations, to which the Authority did not receive a response. The present
investigation was initiated on the basis of prima facie evidence.

The Chinese producers and exporters, and the GoC were advised to file responses to the questionnaires and were
given adequate opportunity to provide verifiable information/evidence on the existence, degree, and effect of
alleged subsidy programs for making an appropriate determination of the existence and quantum of such
subsidies.

Neither the Government of China PR nor any of the participating exporters have filed any meaningful
information for the purpose of the present investigation. Even when GoC and one of the Chinese producers
registered itself as an interested party, the GoC and registered producer/exporter have not filed response to the
questionnaire, and have not provided relevant information in the form and manner prescribed by the Authority.
In the absence of a questionnaire response from the Government of China, and the Chinese producers/ exporters,
the Authority is not in a position to examine possible countervailability of these schemes based on the
information/documents in possession of the Government of China and Chinese producers. Therefore, the
Authority is constrained to rely on facts available on record, including the information provided by the domestic
industry in its application, determinations earlier made by the Authority, and information/evidence filed by the
domestic industry during the course of the investigation.

As per the application, the Chinese producers/exporters of the subject goods have received countervailable
subsidies under the following programs at various levels of government and they have been classified under
three broad categories: Grants, Tax and VAT incentives, and Provision of Goods and Services at less than
adequate remuneration. The various programs held countervailable in the original investigation, and new
schemes alleged in the present investigation are listed below.

H.1. Schemes countervailed in the Original Investigation

In the original investigation, the Authority had held that the following schemes are countervailable:
i. Program No. 2: Famous Brands Program
ii. Program No. 3: Grants for Anti-Dumping Investigations
iii. Program No. 5: Export Assistance Grant
iv. Program No. 6: Grants for Listing Shares
v. Program No. 7: Funds for Outward Expansion of Industries in Guangdong Province
vi. Program No. 8: Grants provided through the Provincial Fund for Fiscal and Technological Innovation
vii. Program No. 9: Various grants provided to Fuyang City
a. Grant for Enterprises Paying Over RMB 10 Million in Taxes
Grants under the Export of Sub-Contract Services Program
Grants under Excellent New Products/Technology Award
Investment grants from Fuyang City Government for key industries
Grants for Enterprises Operating Technology and Research and Development Centers
Local and Provincial Government Reimbursement Grants on export Credit Insurance Fees
Initial Public Offering (IPO) Grants from the Hangzhou Prefecture and the City of Fuyang
(Zhejiang Province) & (Anhui Province)
viii. Program No. 10: International Market Fund for Export Companies
ix. Program No. 13: Small and Medium-sized Enterprise Support Funds
X. Program No. 14: Funds for supporting technological innovation for the technological small and
medium-sized enterprises.

@ ~"o oo o
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Xi.

Xil.
Xiil.
Xiv.

XV.
XVi.
XVii.
XViii.
XiX.
XX.

XX,

XXil.
XXiil.

XXiv.
XXV.
XXVI.
XXVil.
XXViil,

Program No. 15: Subsidies Provided in Tianjin Binhai New Area and the Tianjin Economic and
Technological Development Area

Program No. 16: State Special Fund for Promoting Key Industries and Innovation Technologies
Program No. 33: Two Free/Three Half Program for Foreign Invested Enterprises

Program No. 34: Tax Reductions for Export-Oriented FIEs / Income tax benefit for FIEs based on
geographical location

Program No. 38: Preferential Income Tax Policy for Enterprises in the Northeast Region

Program No. 39:Preferential Tax exemptions for Central & Western Regions

Program No. 40: Tax Policies for the deduction of Research and Development (R&D) expenses
Program No. 42: VAT Refunds for FIEs Purchasing Domestically Produced Equipment

Program No. 43: VAT and Tariff Exemptions for Purchases of Fixed Assets

Program No. 45: Preferential Tax Policies for Enterprises with Foreign Investment (FIEs) Established in
Special Economic Zones (excluding Shanghai Pudong Area)

Program No. 46: Preferential Tax Policies for FIEs Established in the Coastal Economic Open Areas
and in the Economic and Technological Development Zones

Program No. 47: Preferential Tax Policies for FIEs Established in the Pudong Area of Shanghai
Program No. 50: Tariff and Value-added Tax (VAT) Exemptions on Imported Materials and Equipment
in SEZs and Other Designated Areas

Program No. 52: Raw Material for Less Than Adequate Remuneration/Inputs/Services

Program No. 53: Policy Loans

Program No. 64: Debt for equity swaps

Program No. 65: Equity infusions

Program No. 66: Unpaid dividends

H.2. New Programs

38. The domestic industry has contended that there are more countervailable programs providing benefits, resulting
in lower costs, thereby allowing Chinese producers to sell at a lower price. The list of such new programs is
provided below:

iv.
V.
Vi.

Vii.
Viii.

Xi.
Xii.
Xiii.
Xiv.
XV.

XV,
XVil.

Program No. 1: Fixed Asset Investment Subsidies

Program No. 2: Special fund for economic and trade development

Program No. 3: Subsidies for Companies Located in the Hefei Economic and Technology Development
Zone

Program No. 4: Anhui Province Subsidies for Foreign-Invested Enterprises

Program No. 5: Hefei Municipal Export Promotion Policies

Program No. 6: Special funds for energy saving technology reform/promotion of circular
economy/incentive fund for transformation of energy-saving technology/energy saving conservation and
emission grants

Program No. 7: Grants for purchase of equipment reported by participating exporters

Program No. 8: Grant for Bringing in Foreign Intellectuals

Program No. 9: Grants for Employment Stabilization, Graduates Training and recruitment provided by
provincial/prefectural/municipal government authorities

Program No. 10: Postdoctoral researchers funding

Program No. 11: Grants for maintenance and operation of equipment

Program No. 12: Relocation Compensation provided by provincial/prefectural/municipal government
authorities

Program No. 13: Ad-hoc grants for implementing specialized projects/pilot projects provided by
provincial/prefectural/municipal government authorities

Program No. 14: Talent Introduction Fund

Program No. 15: Research report writing expenditure fund

Program No. 16: Service industry development fund

Program No. 17: Self-owned Brand Development Registration Fee refund
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XViil.
XiX.
XX.
XXi.
XXil.

XXiil.
XXiV.
XXV.

XXVi.

XXVil.
XXViil,
XXIX.
XXX.
XXXI.
XXXil.
XXXiil.
XXXIV.

Program No. 18: Import Equipment interest subsidy

Program No. 19: Export Rewards

Program No. 20: Patent Creation and Support Fund

Program No. 21: Subsidies for Listed Companies

Program No. 22: Various Government grants- Received by producers/exporters of China PR/ Ad hoc
grants provided by central, provincial and municipal/regional authorities

Program No. 23: Grants for financing loans and interest

Program No. 24: National Award for Green Factory

Program No. 25: Preferential tax policies/Income Tax Reductions for companies that are recognised as
high and new technology companies

Program No. 26: Refund/Rebate/Remission of taxes and fees by central, provincial, or
municipal/regional government authorities

Program No. 27: Import Tariff/Charges and VAT Relief for imported inputs

Program No. 28: Provision of Electricity for Less than Adequate Remuneration

Program No. 29: Land Use rights at LTAR in Industrial and Other Special Economic Zone

Program No. 30: Provision of Land to State Owned Enterprises at LTAR

Program No. 31: Land Use rights at LTAR for Foreign Invested Enterprises

Program No. 32: Land Use rights at LTAR in Economic Development Zones

Program No. 33: Provision of Caustic Soda for LTAR

Program No. 34: Provision of Sulphuric Acid for LTAR

39. The Authority thus notes that the domestic industry has alleged existence of a number of new schemes. These
schemes are those which were not brought before the Authority at the time of the original investigation. The
domestic industry contended that the Chinese producers have received countervailable benefits in these schemes
as well. The domestic industry has quantified the countervailing duty margin based on prior decisions issued by
the Authority. None of the Chinese producers participated in the present investigation.

H.3. Views of the other interested parties

40. The following submissions have been made by the other interested parties with regard to subsidy and subsidy
margins:

a.

The Applicants have failed to provide evidence of the programs that may be available to the producers and
exporters of the subject goods in China PR.

None of the programs submitted by petitioner is supported by concrete facts or figures to show actual
benefits to producers/exporters. The Authority should examine whether the programs are in effect and
whether it contributes to industry’s success.

The subsidy schemes are not specific.

Shanghai Fortune contended that it may be awarded individual subsidy margins.

The Authority should justify whether it has assessed the adequacy and accuracy of evidence related to
subsidization. It should also justify the basis on which it considers the petition to contain adequate and
accurate information related to each subsidy scheme such that it is considered to provide objectively
sufficient factual basis for initiation of investigation. This will permit interested parties to understand how
GOl claims comply with WTO obligations and what exactly enabled the initiation of investigation.

H.4. Views of the domestic industry

41. The following submissions have been made by the domestic industry with regard to subsidy and subsidy
margins:

a.

The producers/exporters of the subject goods have benefitted from actionable subsidies as also established
in the original investigation.

Chinese laws and regulations, various government reports and plans, WTO reports, and detailed findings of
other investigating authorities in their anti-subsidy investigations, all show sufficient evidence for financial
contribution, benefit, and specificity.
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c. The GoC has not provided any response to counter the de jure and de facto specificity of the alleged
subsidy programs.

d. Non-cooperation by the Government of China should be considered as indirect acceptance of all the
schemes alleged by the domestic industry.

e. Chinese producers and exporters have not provided adequate response to counter the existence and benefit

conferred through the alleged subsidy programs.

28 schemes were countervailed in the original investigation, of which 27 are alleged to be continued.

A total of 34 new schemes have been alleged that provide a specific benefit to the producers in China.

There has been no cooperation from the GoC nor from any exporter from the subject country.

Low export volume is not reason for an exporter to not participate in a sunset review investigation.

Quantification of schemes was not carried out at the stage of application, as such quantification would not

be useful unless the Chinese producers/exporters cooperate.

k. Since no Chinese producers have participated, the CVD margins may be determined on the basis of adverse
facts, or according to global practice, margins as determined in past investigations or as determined by any
other Authority in past investigations.

— - > -

H.5. Examination by the Authority

l. Schemes held to be countervailable in the original investigation

The Authority examined whether there is a continuation of subsidisation by analysing whether the subsidies
countervailed in the original investigation continued to confer benefit to the saccharin industry.

The GoC has not participated in the present investigation and has not contested (with verifiable evidence) the
determination as held in the original investigation, or the contention of the domestic industry that the product
continue to benefit with countervailable subsidies. The exporter, Shanghai Fortune Chemicals Ltd has
participated in the present investigation. It has however chosen not to provide any information on existence of
the schemes held countervailable by the Authority in the original investigation. None of the interested parties
have refuted the claims of the domestic industry of continuation of the schemes earlier held countervailable in
the original investigation. It is also noted that the continuation of the subsidy programs has not been disputed
(with evidence) by the GoC. The Authority has also previously found these programs to be countervailable in
Hot Rolled Cold Rolled Steel (2017) and more recently, in New Pneumatic Radial Tyres for Buses and Lorries
(2024). The GoC has not provided any document to show that the conclusion drawn by the Authority in the
previous determinations no longer holds true.

The GoC and the Chinese producers/exporters have not provided any specific responses in respect of various
subsidy programs identified in the application and notice of initiation. No substantive evidence has been
provided to refute the claim of the domestic industry that various subsidies programs continue and continue to
provide countervailable benefit. No evidence has been provided that any of these schemes have been
discontinued.

GoC and the Chinese producers were in a position to rebut the claims made by the domestic
industry on these accounts by either showing that the programs identified by the domestic industry are no longer
in force, or these programs no longer provide benefits or these programs are no longer countervailable or the
quantum of benefit is lower. GoC and the Chinese producers/ exporters have not responded to the questionnaire,
nor provided any other information and verifiable evidence that the Authority could use to make determination.

In the absence of cooperation and information from the Government of China and the producers/ exporters from
China and considering that the present investigation is a sunset review of CVD earlier recommended, the
Authority relied on the previous investigation relating to the PUC, the information contained in the application,
and the information available on record of the present and previous investigation to examine the continuity of
the schemes held countervailable in the original investigation.
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In the original investigation, the Authority examined the countervailability of the schemes alleged having regard
to various sources, such as relevant laws, regulatory circulars, previous determinations made by the Authority,
and data from the annual reports of saccharin manufacturers. The Authority quantified subsidy margins for the
schemes under three broad categories:

a. Grants,

b. Tax and VAT incentives, and

C. Provision of Goods and Services at less than adequate remuneration.

In the present investigation, the domestic industry has provided evidence of continuation of all the earlier
countervailed schemes, barring one, which pertained to program no. 9. Program no. 9 deals with “Various grants
provided to Fuyang City” falling under the category “grants”.

In the original investigation, the subsidy margin for grants was quantified based on Annual report of Kaifeng

Xinhua Fine Chemical Co. and noted as follows:
“37. The petitioner has provided the annual report of the M/s. Pingdingshan Tianan Coal Industry Co.
Ltd., which is the parent company of M/s. Kaifeng Xinhua Fine Chemical Co. one of the non-responding
producer/ exporters of the PUC in the present investigation. Analysis of this annual report shows that
the company has received subsidies from the Government Authorities in China under the head of
“Government Subsidies” for projects involving Government Grants. Therefore, the Authority holds that
it is a financial contribution in the form of discretionary government grants by a public body (by the
Govt. authorities, as reported in the annual report under the head “Government subsidies”’) within the
subject country conferring a benefit to the company concerned, and therefore is specific. Hence, a
benefit has been specifically conferred onto the above said company, as reflected in the annual report of
the parent company. Accordingly, the subsidy margin under the head of ‘Grants’ reported in the annual
report has been considered. For the purpose, total amount reported in the annual report of the parent
company under the head “Govt. subsidies” has been considered as the benefit conferred. Further, since
the benefit has been reported in the annual report of the parent company, this benefit conferred has
been apportioned over the gross turnover of the parent company. The amount of CVD margin thus
determined is 0.30%.”

It is noted that Kaifeng is not situated in Fuyang City and hence had no bearing on Program no. 9 which related
to grants provided to Fuyang City. Hence, in the present investigation as well, Program No. 9 holds no bearing
in the subsidy margin that is to be decided for grants.

The domestic industry has relied upon the final findings of the Authority in the sunset review investigation
concerning imports of certain Hot Rolled and Cold Rolled Stainless Steel Flat Products (06.04.2023) as well as
the final findings of the Authority in New Pneumatic Tyres for Buses and Lorries (25.03.2019). The domestic
industry has also placed reliance on various government plans, policies, orders, projects, and other documents,
relevant to the subsidies and subsidy programs contended by the applicants. It has been seen that a number of
subsidies or subsidy programmes alleged and being examined flow from the Government of China’s documents,
such as the 14™ Five Year Plan; Hebei Petrochemical 13" Five-Year Plan for raw materials, as well as the
Zhejiang Petrochemical 14" Five-Year Plan; various circulars of the Ministry of Foreign Trade and Economic
Cooperation; Implementation Regulations of the Enterprise Income Tax Law, as well as Document No.
G/SCM/N/401/CHN which is the 2023 WTO natification containing information on programmes granted or
maintained by China PR at the central and sub-central government level, and the European Commission’s Staff
Working Document on Significant Distortions in the Economy of the People’s Republic of China for the
purposes of Trade Defence investigations.

It is seen that China’s 14" Five Year Plan is a major proponent in making the petrochemical industry an
important, fundamental sector for Chinese industries. The plan elaborates on the principles of technological
innovation, structural adjustment, and green development mentioned in the 14" Five Year Plan, and makes the
link with various fiscal and financial support measures. The 14" Five Year Plan in Section 111, Article V111 states
that: “We will transform and upgrade traditional industries, promote the optimization and structural adjustment
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of raw material industries such as petrochemicals, steel, nonferrous metals, and building materials, expand the
supply of high-quality products in sectors such as light industry and textiles, speed up the transformation and
upgrading of enterprises in key industries such as the chemical industry and papermaking, and improve the
green manufacturing system”’. Consequently, the Chinese government at both local and provincial levels have
adopted policies and replicated frameworks provided for the petrochemical industry.

The 14" Five Year Plan further also makes statements concerning the go green global initiative that China has
undertaken, stating the following in Section Ill, Article XXVII, in respect of the Petrochem and chemical
industries: “We will improve the environmental risk management system for toxic and hazardous chemical
substances and complete the relocation and transformation of hazardous chemical production enterprises in key

>

areas.’

Taking into account the above-listed documents and their provisions, the Authority concludes that the Chinese
chemical industry continues to be a key/ strategic industry, the development of which is actively pursued and
directed by the Government of China as a policy strategic objective.

The Authority, based on the above, notes that these programs currently remain in force and continue to confer
countervailable benefits in a similar manner as in the original investigation.

The principles of judicial economy allow the Authority to refrain from undertaking detailed examination in
respect of those programs which were earlier found countervailable and where there is no evidence on record to
show either their discontinuation or material change therein since these were last investigated. The present
investigation is a sunset review investigation, and the objective of the investigation is to ascertain whether the
Chinese producers continue to benefit from subsidies found countervailable earlier, the GoC or Chinese
producers/ exporters have preferred non-cooperation and have not provided relevant information, and none of
the interested parties have provided any information and evidence to rebut the substantiated claim made by the
Applicants with regard to continuation of countervailable subsidies. Therefore, the Authority holds that it is
unnecessary to examine the countervailability of various schemes that were earlier investigated and found
countervailable. Since the Chinese producers have not cooperated with relevant information and evidence, the
Authority has considered the same quantum of benefit i.e. 85.07% as was determined at the time of the original
investigation.

. New schemes contended in the present investigation

The domestic industry has contended existence of 34 new schemes. These are schemes that were not brought
before the Authority in the original investigation. The domestic industry has submitted that the Chinese
producers/ exporters have been benefitting from these new schemes in the present investigation. The domestic
industry has further submitted that the Authority has found that these countervailable subsidies exist in China
and benefit Chinese producers. The domestic industry has referred to investigations carried out by the Authority
in the matters of New Pneumatic Radial Tyres for Buses and Lorries and Hot Rolled and Cold Rolled Stainless
Steel Flat Products subsequent to original investigation of the present investigation.

Of the new schemes identified by the domestic industry in the present investigation, the domestic industry has
quantified benefit conferred based on prior investigations in which the Authority quantified the subsidy margin
for these schemes. Through this, the domestic industry has contended that the new schemes were held
countervailable by the Authority in those investigations and after the original investigation of the present
investigation.

The Authority considers that no useful purpose will be served in investigating these new schemes that have been
alleged by the domestic industry. Though the GoC and Chinese producers/exporters have not responded in the
present investigation and have not provided relevant information to counter the claims of the domestic industry,
the Authority notes that the CVD margin determined at the time of original investigation is materially higher
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than the injury margin initially claimed now quantified in the present investigations. Since the Authority is
required to recommend the amount of countervailing duty considering the lower of the CVD margin and injury
margin, the Authority holds that it is not necessary that these schemes are investigated, and CVD margin
quantified.

INJURY DETERMINATION AND EXAMINATION OF INJURY AND CAUSAL LINK

1.1. Views of the other interested parties

The following submissions were made by the other interested parties regarding injury:

a.

The increase in imports of the subject goods has been exaggerated. The domestic industry has deliberately
invented injury.

. Total demand has declined by 8%. Imports from the subject countries and other countries has declined during

the POI by 28% and 71% respectively as compared to 2019-20. Total imports to India has declined by 34%
and sales of domestic industry has increased by 2%. There is no injury to domestic industry.

Imports from the subject country were high at 717 MT in 2019-20 but dropped to 318 MT in 2020-21 and
335 MT in 2021-22, before rising to 515 MT during the period of investigation.

No correlation between imports and the performance of the domestic industry. Landed price was highest in
2021-22 at Rs. 7556.55, the domestic industry still faced losses.

Other factors are influencing the declining performance of the domestic industry. No injury can be attributed
to imports from the subject country.

Total production of PUC increased from 100 to 120 in 2021, then decreased to 114 in 2022, and further to
110 during the POI. Increase in production did not lead to increase in production capacity.

Fixed assets of the petitioners rose from 116 in 2020-2021 to 121 in 2021-2022, and further to 139 during the
IP. Depreciation expenses increased from 100 in 2020-2021 to 96, 111, and 198 during the POI. This shows a
correlation between the increased fixed assets and depreciation.

Net Fixed Assets and Depreciation both have increased significantly during the POI whereas there is no
increase in Installed Capacity. This raises questions as to why the production capacity remained unchanged
and concerns about intentional concealment of relevant data. The Authority should examine the data
provided by the petitioners.

Sales volume increased tremendously during the POI to 111 as compared to 100 during base year 2020-21.
Export sales increased from 100 during the base year 2020-21 to 131 during the POI. Domestic industry is
able to sell whatever is produced and there is no injury.

Inventory should not be seen in isolation and should be compared with no. of days of production and no. of
days of sales. The inventory has declined considerably and there is no injury to domestic industry.

There should not have been significant changes in closing inventory quantity as there were no changes in
production and sales. The production index was 110 and the sales index was 111, the closing inventory
quantity reached 158. The accuracy of the information should be examined by the Authority.

No correlation between the Average Capital Employed and the installed capacity. Interest and stock reduced
in the investigation. The numbers do not justify increase.

. No. of employees and wages increased significantly by 31% and 54% respectively during the POl as

compared to the base year 2020-21. The Authority must examine how the number of employees and salary
increased so significantly when there was no increase in installed capacity, production and sales.
Productivity per day has increased during the POI showing that there is no injury to the Domestic Industry.

0. Profitability shows significant decline over the years due to decrease in demand for the subject goods. This

was further worsened by rising expenses, including operating costs, raw material costs, labor costs, and
overheads, particularly due to increased depreciation costs and higher salaries resulting from a substantial
rise in the number of employees.

Other factors which led to decline in profitability are increases in Average Capital Employed, Net Fixed
Assets (NFA), Working Capital, and the overall number of employees.

Factors like economic conditions, increased market competition, or industry regulations also played a role in
decline in profitability.
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r. COVID-19 exacerbated challenges leading to disruptions to the petitioners’ supply chain, reducing consumer
spending, and presenting operational hurdles due to lockdowns.

s. Overall performance of petitioner is improving, except profitability.

t. There will not be significant change in ratio of increase in depreciation expenses to increase in fixed assets
without significant changes in depreciation methods.

u. Fixed asset index for 2021-2022 is 121, and the depreciation amount index is 111. The fixed asset index for
2022-2023 is 116, and then depreciation amount index is 109.

v. The Authority should examine how fixed asset index and depreciation amount index increased by 39% and
98% compared to the base year during the IP.

w. Blue Jet Healthcare Ltd has three production bases and has acquired one production base recently. New
production bases 3 and 4 have added area of 40000m2, an increase of 83%. However, production capacity
increased only by 25%.

X. Number of employees increased from 100 in 2020-2021 to 105, 128, and 131 in 2021-2022, 2022-2023, and
during the survey period. Growth in employee numbers far exceeded the growth in production and sales. The
Authority should consider whether current situation has occurred due to rapid expansion or investment
failure.

y. Export quantity has been increasing, from 100 in 2020-2021 to 143, 165, and 131 in 2021-2022, 2022-2023,
and during the investigation period. The sales in domestic market remained stable. The Authority should
consider whether sluggish export market affected financial indicators.

1.2. Views of the domestic industry

The following submissions were made by the domestic industry regarding injury:

y. The domestic industry improved its performance after the imposition of countervailing duty in the original
investigation and continued to be in profits till 2020-21.

z. The situation of the domestic industry then deteriorated significantly in 2020-21-22 as the Chinese exporters
started circumventing the duties imposed by exporting goods through Thailand.

aa. The Authority undertook anti-circumvention investigation through which duties were extended to imports
from Thailand in October 2022, immediately after which the domestic industry’s performance improved.

bb. Any improvement seen in the domestic industry’s performance was then sub-optimal due to the import price
from China declining further in the POI.

cc. The import price from China declined when the cost of production of the domestic industry increased.
Chinese producers absorbed the duties in place.

dd. The landed price of the imports even with the existing duties in force is below the level of cost of sales and
selling price of the domestic industry.

ee. The demand for the subject goods increased in 2021-22, declined in 2022-23, and then increased in the POI.

ff. Imports in absolute terms increased till 2020-21, and then declined in 2021-22. However, in this period, the
subject goods were circumvented through Thailand. The imports then increased in the POI.

gg. Imports in relative terms continued to maintain domestic market share, and command almost 20% of the
Indian market.

hh. Imports in relation to production and consumption declined till 2022-23 and increased in the POI.

ii. The landed price of imports was above the level of selling price in 2020-21 and 2021-22, at this time imports
were not undercutting the prices. After countervailing duties were imposed on Thailand, the landed price of
imports from China declined significantly and went below the level of selling price of the domestic industry,
which trend continued in the POI. Imports are undercutting the prices of the domestic industry significantly.

ji- In the base year, the selling price was above the level of cost of sales, and the landed price of Chinese
imports was also above the selling price of the domestic industry and stayed above the selling price till the
countervailing duties were imposed on Thailand. After such imposition, the cost of sales and selling price of
the domestic industry increased, however the import price from China declined. In the POI, the cost of sales
increased by ***% and the selling price declined by ***%, whereas the landed price of Chinese imports
decreased by 2%, thereby having a significant depressing effect on the prices of the domestic industry.

kk.Production of the domestic industry saw an increase till 2021-22 and declined thereafter.
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Il. The sales of the domestic industry increased in 2021-22, declined thereafter in 2022-23 and increased once
again marginally in the POI. Such increase in sales in the POl was made at the cost of incurring losses.

mm.  Capacity of the industry has remained the same throughout the injury period as well as in the POI.

nn. Capacity utilisation of the domestic industry increased till 2021-22 and have declined thereafter and has been
sub-optimal throughout the injury period.

00.The domestic industry would have been able to more than compensate its loss of export sales in the POI
through sales in the domestic market, however Chinese imports took away majority of the increase in
demand.

pp. In the base year, the domestic industry was able to sell above cost and earn profits. In 2020-21, the domestic
industry went into losses, and then it recovered by a small amount while still staying in losses in 2022-23. It
then moved downward into further losses in the POI.

qg. The cash profit, profit before interest, and ROI have followed the same movement as the profit.

rr. The domestic industry is earning negative returns in the POI.

ss. The market share of the domestic industry increased till 2022-23 and declined thereafter in the POI.

tt. The inventories with the domestic industry increased steadily over the injury period with a significant
increase in the POI.

uu.Employment level has increased over the injury period and the wages paid have followed the same trend.

vv.The growth of the domestic industry in terms of both volume and price parameters have been adverse in the
POI due to the low-priced imports from China.

1.3. Examination by the Authority

The submissions made by the domestic industry and the other interested parties with regard to the injury and
causal link related issues have been examined. The injury analysis made by the Authority hereunder ipso facto
addresses the various submissions made by the interested parties.

Rule 13 of the Rules read with Annexure-l thereto provides that an injury determination shall involve
examination of factors that may indicate injury to the domestic industry, taking into account all relevant facts,
including the “volume of subsidised imports and the effect of the subsidised imports on prices in the domestic
market for like products and the consequent impact of these imports on the domestic producers of such
products.”

Rule 24(3) of the Rules provides that the provisions of Rules 7, 8, 9, 10, 12, 13, 16, 17, 18, 19, 20, 22, and 23
shall apply mutatis mutandis in case of a review. In case the performance of the domestic industry shows that it
has not suffered injury during the current injury period, the Authority shall determine whether cessation of the
present duty is likely to lead to recurrence of injury to the domestic industry.

The Authority has examined the various injury parameters on account of imports from the subject country before
proceeding to examine the likelihood aspects of subsidy and injury. It has been examined as to whether there is
an increase in imports, in absolute terms or in relation to production or consumption. In considering the effect of
the subsidised imports on prices, it is considered necessary to examine whether there has been significant price
undercutting by the subsidised imports as compared with the price of the like article in India, or whether the
effect of such imports is otherwise to depress prices to a significant degree or prevent price increases, which
otherwise would have occurred, to a significant degree. For the examination of the impact of the subsidised
imports on the domestic industry in India, indices having a bearing on the state of the industry such as
production, capacity utilisation, sales volume, stock, profitability, net sales realisation, the magnitude, and
margin of subsidy etc. have been considered in accordance with Annexure-1 of the Rules. The Authority has
taken note of various submissions of the domestic industry and other interested parties and has analysed the
same considering the facts available on record and applicable laws. The injury analysis made by the Authority
hereunder ipso facto addresses the various submissions made by the parties.
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It has been contended by the other interested parties that while the capacity has not increased, but the
depreciation and the net fixed assets show an increase. It has been clarified by the applicants that some
equipments have been replaced by both the applicants. This resulted in the increase in the net fixed assets but did
not lead to an increase in the capacity. Further, the Authority notes that the injury analysis would not give a
different picture on account of increase in depreciation expenses.

Volume Effect
a. Assessment of Demand

The demand or apparent consumption has been determined as the sum of domestic sales of the Indian producers
and the imports from all sources.

Particulars Unit 2020-21 2021-22 2022-23 POI
DI Sales MT *k %k *k %k *k %k *k*k
Trend Index 100 115 97 102
Other Producers Sales MT faiahad faiahad faiahad fakeia
Trend Index 100 104 124 123
Subject Imports MT 706 328 338 546
Other Imports MT 141 342 99 51
Total Demand MT Fkk Fxk Fxk Fxk
Trend Index 100 98 86 94

It is seen that the demand for the subject goods increased from the base year in 2021-22 and declined in 2022-
23. The demand for the subject goods then increased in the POI.

b. Import Volumes
With regard to the volume of the subsidised imports, the Designated Authority is required to consider whether

there has been a significant increase in the subsidised imports either in absolute terms or relative to production or
consumption in India.

Particulars Unit 2020-21 2021-22 2022-23 POI
Subject Imports MT 706 328 338 546
Other imports MT 141 342 99 51
Total Imports MT 847 670 437 597
Subject Country imports in relation to

Indian Production % faleied il faleie faleied
Trend Index 100 33 42 69
Demand % **k*x **k*x **k*x ***%
Trend Index 100 44 56 81
Total Imports % 83 49 77 91

It is seen that:

a. The subject imports declined in 2021-22 when the subject goods were being circumvented through Thailand.

b. The imports from China then started to increase in 2022-23 and increased significantly in the POI, once
countervailing duties were imposed on Thailand.

c. Imports from the subject country holds a predominant share in relation to total imports in India.

d. The subject country imports in relation to Indian production declined in 2021-22 and increased thereafter till
POI. It increased from 15% to 25% in the POl as compared to preceding year.
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e. The subject country imports in relation to demand/consumption declined in 2021-22 and increased thereafter
till POI. It increased by 7% in the POl as compared to preceding year, despite existence of significant
capacities in India.

It is thus seen that after extension of measures to imports from Thailand, imports have once again increased in
absolute terms and in relation to total imports, production and consumption in India.

Price Effect

With regard to the effect of the subsidised imports on prices, it is required to be analysed whether there has been
a significant price undercutting by the subject imports as compared to the price of the like products in India, or
whether the effect of such imports is otherwise to depress prices or prevent price increases, which otherwise
would have occurred to a significant degree in the normal course. The impact on the prices of the domestic
industry on account of the imports from the subject country has been examined with reference to the evolution of
prices over the injury period, price undercutting, price suppression and price depression, if any. For the purpose
of this analysis, the cost of production, non-injurious price (NIP) and net sales realisation (NSR) of the domestic
industry have been compared with landed price of imports of the subject goods from the subject country.
Further, the import price of the subject imports have been examined in detail during the injury period.

a. Price Undercutting
For the purpose of price undercutting analysis, the selling price of the domestic industry has been compared with
the landed price from the subject country. The landed value has been calculated after adding the appropriate
customs duty, and other duties applicable to the imports of the product under consideration from the subject
country. Accordingly, the undercutting effects of the subsidised imports from the subject country is as follows:

Particulars UOM 2020-21 2021-22 2022-23 POI
Net Sales Realization Rs/MT ikl falaled falaled Fx
Indexed 100 105 114 111
Landed Price Rs/MT 4,59,854 5,89,885 5,47,712 4,86,422
Indexed 100 128 119 106
Price Undercutting Rs/MT il il falie Fkx
Indexed 100 20 94 129
Price Undercutting % il il il Fkx
Indexed 100 19 82 116

It is seen that the price undercutting is positive and significant throughout the injury period.

b. Price Suppression and Depression
In order to determine whether the subject imports are depressing or suppressing the domestic prices and whether
the effect of such imports is to suppress prices to a significant degree or prevent price increases which otherwise
would have occurred in normal course, the changes in the costs and prices over the injury period is examined.

The table below shows the factual position:

Particulars UOM 2020-21 2021-22 2022-23 POI
Cost of sales Rs/MT Fxk Fxk Fxk Fxk
Trend 100 127 127 137
Selling price Rs/MT faiaa Fkx Fkx Fkx
Trend 100 105 114 111
Landed value Rs/MT 4,59,854 5,89,885 547,712 4,86,422
Trend 100 128 119 106
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It is seen that the cost of sales has increased in the POI. However, the selling price has decreased. The landed
value increased from the base year to 2021-22, and then decreased significantly in 2022-23, and decreased
further in the POI. Imports are suppressing and depressing the prices of the domestic industry in the market.
Economic parameters pertaining to the domestic industry

a. Capacity, production, capacity utilisation, and sales

The capacity, production, sales, and capacity utilisation of the domestic industry over the injury period is given
in the table below:

Particulars Unit 2020-21 2021-22 2022-23 POI
Installed Capacity MT e ol ol il
Trend Index 100 100 100 100
PI’OdUCtIOh MT *kx *k%x *k%x *k%x
Trend Index 100 143 114 110
Capacity Utilisation % e ol ol ol
Trend Index 100 120 115 110
Domestic Sales MT e ol ol il
Trend Index 100 115 97 102
Export Sales MT il ol ol ol
Trend Index 100 143 165 131

It is seen that:

a. The installed capacity of the domestic industry has remained constant over the injury period.

b. The production of the domestic industry increased from the base year in 2021-22, decreased in 2022-23,
and decreased further in the POI.

c. Capacity utilisation followed the same trend as that of production. Capacity utilization increased in 2021-22
and declined thereafter till POI.

d. Domestic sales increased from the base year to 2021-22 and then decreased in 2022-23. Even though sales
saw a marginal increase in the POI.

e. The export sales increased from the base year to 2022-23 and then declined in the POI.
b. Market Share

Market share of the domestic industry, other Indian producers, imports from the subject country, and other
countries are shown in the table below:

Particulars Unit 2020-21 2021-22 2022-23 POI
Domestic Industry % faiaia Fkk Fhx Fkx
Trend Index 100 113 111 107
Other Indian Producers % Fxk Fxk Fxk falaie
Trend Index 100 102 143 129
Subject Imports % 27 12 15 22
Trend Index 100 44 56 81
Other Imports % 5 13 4 2
Trend Index 100 260 80 40

It is seen that the market share of the subject imports declined in 2021-22 when the imports of the subject goods
were circumvented through Thailand. In 2022-23 when the anti-circumvention duties were imposed, the subject
imports increased, and then increased significantly in the POI. The level of imports from other countries saw an
increase in 2021-22, and then has decreased significantly.
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81. The share of the domestic industry increased in 2021-22 and has decreased since then. Even when the imports of
other countries declined after 2021-22, the same did not result in increase in the market share of the domestic

industry. The market share of the domestic industry rather declined.

c. Profits, Cash Profits, and Return on Capital Employed

82. Profits, cash profits, Profit before interest, and return on investment of the domestic industry over the injury

period is given in the table below:

Particulars Unit 2020-21 2021-22 2022-23 POI

Profit/(loss) Rs./MT Fkk (***) (***) (***)
Trend Index 100 (102) (12) (140)
Cash Profit Rs./MT Fokk (***) Fkk (***)
Trend Index 100 (46) 23 (46)
Profit before interest Rs./MT fale (***) (***) (***)
Trend Index 100 (85) (7) (121)
Return on investment Rs./MT FHx (***) (***) (***)
Trend Index 100 (70) 4) (85)

83. Itis seen that:

a. The domestic industry has seen losses in 2021-22, where the effects of the circumvention through Thailand
were felt. Once duties were imposed in 2022-23, the domestic industry regained some profitability, with
decreasing losses. The domestic industry then went into losses in the POI.

b. The long-term profitability of the domestic industry is threatened given that the landed price of imports is

below cost of sales. If the duty is removed, the volume of imports is likely to increase.

d. Inventories

84. Inventory position with the domestic industry over the injury period and the POI is given in the table below:

Particulars Unit 2020-21 2021-22 2022-23 POI
Opening MT *kk *Kkk Kk e
C|OSing MT *kx kK *kKk o
Average MT Hokk Hkx e ——y
Trend Index 100 135 169 170

85. It is seen that the average inventory with the domestic industry has increased significantly throughout the injury

period.

e. Employment, Wages, and Productivity

86. Employment, wages, and productivity of the domestic industry over the injury period is given in the table below:

Particulars Unit 2020-21 2021-22 2022-23 POI
No. of Employees Nos. Fhx Fkk Fkx Fkx
Trend Index 100 105 128 131
Salary & Wages Rs. Lacs faleial falea faleial faleia
Trend Index 100 111 141 154
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Productivity per employee MT Fhx Fkk Fkx Fkx

Trend Index 100 113 90 83

It is seen that the number of employees has increased. Salaries and wages paid have also increased. Productivity
increased from base year till 2021-22, declined in 2022-23, and stayed at the same level for the POI.

f. Growth

Growth of the domestic industry is as follows:

Particulars Unit 2021-22 2022-23 POI
Production % 20% -5% -4%
Capacity utilization % 20% -5% -4%
Domestic sales % 15% -16% 6%
Profit/Loss % -202% 88% -1029%
Total profit/loss-Domestic % -217% 90% -1095%
Cash Profit % -153% 141% -313%
_Tlgéa:]l1 gsrt(i)gits ;)Iifsore interest and Tax % -198% 93% -1783%
Market share % 6.90% 0.01% -1.59%

It is seen that growth of the domestic industry is negative in respect of volume and price parameters. Even
though sales volumes of the domestic industry have shown increase, the domestic industry had negative growth
in market share.

MAGNITUDE OF INJURY MARGIN

The Authority has determined the NIP for the domestic industry by adopting the information/data relating to the
cost of production provided by the domestic industry for the period of investigation. The NIP has been
considered for comparing the landed price from the subject country for calculating injury margin. For
determining the non-injurious price, the best utilisation of the raw materials of the domestic industry over the
injury period has been considered. The same treatment has been carried out with the utilities. The best utilisation
of production capacity over the injury period has been considered. It is ensured that no extraordinary or
nonrecurring expenses were charged to the cost of production. A reasonable return (pre-tax @ 22%) on average
capital employed (i.e., average net fixed assets plus average working capital) for the PUC was allowed as pre-tax
profit to arrive at the non-injurious price. The NIP so determined has been considered for calculating the injury
margin.

Since Chinese exporters have not participated in the present investigation, the landed price for all the exporters
has been determined on the basis of the DG System data.

Based on the landed price and NIP determined as above, the injury margin has been calculated by the Authority
and the same is provided in the table below.

SN | Particular UoM POI

1 NIP $IMT Fkx

2 Landed $/IMT 5,845
3 Injury margin $/IMT kk
4 Injury margin % 15-25%
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CAUSAL LINK

Under the Rules, the Authority is required to examine, inter alia, any known factors other than subsidised
imports which are injuring or are likely to cause injury to the domestic industry, so that the injury caused by
these other factors may not be attributed to the subsidised imports. While the present investigation is a sunset
review investigation and causal link has already been examined in original investigation, the Authority examined
whether listed known factors have caused or are likely to cause injury to the domestic industry. It was examined
whether other factors listed under the Rules could have contributed or are likely to contribute to the injury
suffered by the domestic industry.

a) Volume and Value of Imports from Third Countries

It is seen that imports from third countries are either at higher prices, or in insignificant volumes, or are subject
to measures (in the case of Thailand). Therefore, the domestic industry has not suffered injury due to the volume
and price of imports from third countries.

b) Contraction in demand or changes in the pattern of consumption

The demand for the PUC declined and then increased again in the POI. The pattern of consumption with regard
to the subject imports has not undergone any change.

Therefore, the domestic industry has not suffered injury due to possible contraction in demand or changes in the
pattern of consumption.

c) Trade restrictive practices of and competition between the foreign and domestic producers

The Authority notes that there is no trade restrictive practice.

d) Developments in Technology

The Authority notes that technology for production of the product has not undergone any change. Developments
in technology therefore are not a cause of injury to the domestic industry.

e) Export Performance

The Authority has relied on segregated data for domestic and export operations, to the extent the same could be.

f) Performance of other products

The Authority has considered the data relating to the performance of the subject goods only.

g) Parameters establishing causal link

100. The following parameters establishes causal link between Chinese imports and likelihood of injury to the

domestic industry in the event of cessation of duty:

vii. Imports are undercutting the domestic prices even after addition of CVD. This resulted in increase in
imports from China despite CVD in place and particularly after extension of duty to imports from
Thailand.

viii. As the market share of the subject imports declined, market share of the domestic industry increased.
Further, market share of the subject imports increased since 2022-23, and the market share of the
domestic industry declined.

iX. Whereas both the cost of sales and selling price increased, the increase in selling price was lower than
the increase in cost of sales. The price suppression resulted in significant decline in performance of
the domestic industry in respect of profits, cash profits and return on investments.
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X. As the subject imports increased, sales of the domestic industry declined. Consequently, production and
capacity utilization of the domestic industry declined.
xi. As the imports increased in the POI, the inventories with the domestic industry increased.
xii. The injury margin determined in the present POI is substantial despite the CVD in place.

It is thus seen that the domestic industry suffered continued injury due to subsidised imports, despite CVD in
force.

L. LIKELIHOOD OF CONTINUATION OR RECURRENCE OF INJURY

L.1. Views of the other interested parties

101. The following submissions were made by the other interested parties regarding likelihood of continuation or
recurrence of injury:

a

. The applicant’s claims that Chinese manufacturers are export-oriented and cater to global market is incorrect

and baseless. According to trade map customs data statistics, India accounted for only 3-5% of China’s total
export market for Saccharine during 2019-23. Out of China’s total exports to the world, exports to India
totalled 4,496 thousand USD which is only 5% of China’s export market.

The production capacity of Chinese producers is used for both domestic sales and exports to other countries.
The volume of exports to India is very minimal with only 865 MT of PUC being exported. There has been no
change in quantity of PUC exported to India compared to 2020. Production capacity of Chinese firms along
with volume of China’s exports to various other countries cannot be considered as decisive factors in
assessing harm inflicted on Indian companies.

L.2. Views of the domestic industry

102. The following submissions were made by the domestic industry regarding likelihood of continuation or

- - oa o a

recurrence of injury:

Despite duties imposed, Chinese producers and exporters continue to receive countervailable benefits.

Past investigations by both Indian and U.S. Authorities confirm that significant subsidies in China enable low
production costs, and high export volumes.

Chinese imports into India remain substantial, with anti-circumvention duty imposed on imports from
Thailand. Chinese imports continue to hold a large market share.

The U.S. Authority had imposed anti-dumping duties on the subject imports from 2003 till 2015.

China has excess capacities and can produce in excess of the entire Indian demand.

Producers and exporters of the subject goods are highly export oriented.

Even with duties in place, the export price of the subject goods to India is lower than in other markets.
Chinese producers have absorbed the duties, as is evident by the reduction in landed prices.

Indian industry is vulnerable, and the market is highly price sensitive.

Influx of low-priced imports will worsen the injury that is suffered by the domestic industry.

L.3. Examination by the Authority

103.

In a sunset review investigation, the Authority is required to analyse whether revocation of the measure is likely

to result in continuation or recurrence of injury to the domestic industry. All factors brought to the notice of the
Authority have been examined to determine whether there is a likelihood of continuation of subsidisation and

injury to the domestic industry in the event of cessation of the duties. The Authority has considered various
information, as made available by the domestic industry, in order to evaluate the likelihood of continuation of

subsidisation or injury. Further, the Authority has also examined other relevant factors having a bearing on the

likelihood of continuation of subsidisation and consequent injury to the domestic industry. The examination of

the parameters of likelihood is as follows.
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104.

105.

106.

107.

a. Significant increase in imports
There has been significant increase in imports from the subject country in the POI as compared to the previous
year with steep decline in prices. A significant increase in imports during the POI, indicates likelihood of
substantially increased imports in the event of cessation of duty.

b. Continued subsidisation of the subject goods by the Government of China

The Authority holds that there is a continued subsidisation of the subject goods from the subject country in
spite of the duty in force. Continued subsidisation during the existence of duties indicates the likelihood of
continuation of subsidies. The Authority notes that in case of cessation of anti-subsidy duty, the imports from
the subject country are likely to increase. Further, such imports will remain at a price lower than the cost of
sales of the domestic industry and is hence likely to cause injury to the domestic industry.

c. Significant new subsidies brought by the domestic industry that were not investigated in the
original investigation, but whose existence has been established in subsequent investigations in the
past.

The domestic industry has brought on record significant new subsidies that were not investigated in the original
investigation, but whose existence has been established in subsequent investigations in the past. Even though
the Authority has not investigated these schemes following the principles of judicial economy and considering
that the injury margin claimed by the domestic industry itself is lower than the CVD margin earlier quantified
in the original investigation, nevertheless, the existence of these schemes establishes the likelihood of
continuation of subsidies to the Chinese saccharine producers.

d. Significant price undercutting.
The price undercutting with and without existing CVD is positive. Further, the price undercutting without CVD

is significantly positive in the period of investigation. Therefore, cessation of CVD is likely to intensify price
undercutting and likely to increase demand for the product under consideration in the Indian market.

Particulars uoM 2020-21 2021-22 2022-23 POI
Net Sales Realization Rs/MT falaled falaled ol Fx
Indexed 100 105 114 111
Landed Price Rs/MT 4,59,854 5,89,885 5,47,712 4,86,422
Indexed 100 123 109 107
Price Undercutting Rs/MT faiaia Fkk Fhx Fkx
Indexed 100 37 130 126
Price Undercutting % faiaia Fkk Fkx Fkx
Indexed 100 30 119 118
Landed Price with CVD Rs/MT 551,825 707,862 657,254 583,706
Indexed 100 128 119 106
Price Undercutting Rs/MT faiaia (***) Fkx Fkx
Indexed 100 (285) 22 193
Price Undercutting % faiaia (***) Fkx Fkx
Indexed 100 (222) 18 183

108.

e.  Surplus Capacities of producers in China PR

The Applicants have submitted that there are significant excess capacities of Saccharin in China PR. The
Authority holds, that as per the evidence on record, the excess capacities could take away the entire Indian
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109.

110.

demand. Further, since there are excess capacities in China PR, the producers in China are likely to export the
subject goods to Indian in large quantities.

While none of the interested parties have responded and provided any verifiable evidence and information with
regard to existing surplus capacities, the domestic industry has provided sufficient information of huge
capacities with the producers in China and their high export orientation. It is seen that the capacity with
individual producers in China is much more than the entire demand in India.

As per this Authority’s finding in the SSR investigation of anti-dumping duties on Saccharin from China in
2017, the capacities of just three exporters in China were more than the Indian demand. The Applicants have
further submitted evidence for capacities for two of those exporters. The table given below shows capacities at
present.

Name of Exporter Capacity (in MT)

ADD SSR Investigation

(2017) Present Investigation

Tianjin Chiangjie Chemical Co. Ltd. 3500 3500

M/s Kaifang Xinghua Fine Chemical Ltd* 15000 50,000

111

*Source: http://www.kaifengchem.cn/index.html

f.  High Export orientation of the exporters in China

. The evidence placed on record by the Applicants shows that Chinese producers are export oriented and the

capacities possessed by them are for global market. It is seen that there is high export orientation of Chinese
producers. Given below, the table shows the exports of the subject goods from the China to the world.

Particulars Unit 2020-21 2021-22 2022-23 POI

Volume (Exports) MT 17,986 15,411 15,321 15,560

112

113.

*Source: Trademap

. The total exports of China can be seen to be around 15,500 MT in the POI. This volume is more than 6 times

the volume of Indian demand.
g. Continued imports despite duties and circumvention duties

It is also noted that the significant import volume from China shifted to Thailand, due to Chinese exporters also
circumventing duties by exporting the subject goods through Thailand, in order circumvent duties on it. It is
seen that the imports from China were significant until duties were imposed, after which the volume shifted to
Thailand in 2021-22. In 2021-22, the volume of imports from China declined significantly. In 2022, after
imposition of anti-circumvention duties on Thailand, imports from China began to increase, while that of
Thailand reduced.

Particulars uoM 2020-21 2021-22 2022-23 POI

Imports- China MT 706 328 338 546

Imports- Thailand MT 23 176 43 21

114.

h.  Third Country Injurious Exports

It was submitted by the Applicants that Chinese producers are exporting at an injurious price. The Applicants
have brought on record evidence of volume of injurious and non-injurious exports. The volume and value of
exports from China to various countries across the world were analysed, after which the exports that were made
at a price below the non-injurious price were categorised as injurious.
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Injurious

Non-Injurious

Total

\Volume (MT)

11,129

4,431

15,560

115. The Authority notes that close to 72% of the total exports from China are made at injurious prices.
i.  Exports to India and Exports to RowW
116. As regards the submission of the Applicants that China is exporting to India at a lower average export price

than other countries, the Authority notes the following:

Particulars 2020-21 2021-22 2022-23 POI
India 4,42,752.54 4,92,157.50 4,78,041.78 4,60,533.20
Other Countries 4,83,241.82 5,43,000.90 5,56,389.30 5,10,826.83

117

118.

110.

M.

120

*Source: Trademap

. The table above shows that despite having imposed duties on the subject goods, the price at which the subject

goods are being exported to India is significantly lower than the average export price to other countries. This
would indicate that exports to India are being made at prices which are significantly lower than the average
price for third countries.

j. Absorption of countervailing duty imposed

The Applicants submitted that Chinese producers continue to expand their capacities. The Applicants further
have submitted that such expansion of capacities is despite the duties currently in force. The applicant has also
submitted that Chinese producers have absorbed the duties imposed, as is established by the increased injury
margin.

k. Conclusion on Likelihood

Even with the imposition of countervailing duty, the domestic injury has faced continued injury. Substantial
increase in imports during POI establishes likelihood of increase in imports if the present duty is allowed to
cease. The likelihood of injury is also established by continuation of subsidies to the Chinese producers, very
significant exports from China to rest of the world at a price below non-injurious price of the domestic
industry, significant capacity additions in China, existence of unutilised capacities over and above current,
exports to India below the export price to other countries, significant price undercutting both with & without
CVD further shows likelihood of substantial increase in imports in India in the event of cessation of
countervailing duty.

INDIAN INDUSTRY’S INTEREST AND OTHER ISSUES

M.1. Views of the other interested parties

. The following submissions were made by the other interested parties regarding the Indian industry’s interest

and other issues:

a. ADD investigation is taking place simultaneously. Imposition of both duties would lead to double
penalisation and will be against principle of fair trade.

b. In M/s. Bhushan Steel Ltd. vs. Union of India (2012), the CESTAT held that both duties should not overlap
and must be applied distinctly based on the nature of the distortion.

c. Both investigations pertain to the same domestic industry and POI. Due to this overlap, both investigations
should be considered together to avoid conflicting outcome and prevent one finding from influencing the
other.

d. The Authority should conclude both ADD and CVD investigations concurrently and facilitate
comprehensive evaluation of dumping and subsidy margins.
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e. Saccharin is an invaluable tool for diabetic patients. It is a necessary product for large number of low-end
consumers.

f.  Imposition of anti-subsidy duty would not be in public interest due to rise in number of diabetic patients in
India.

g. Indian industry cannot fulfil growing demand making imports imperative for ensuring adequate supply for
diabetic individuals.

h.  Saccharin plays a vital role in public health. Protective measures could lead to higher prices and make it
less accessible.

M.2. Views of the domestic industry

121. The following submissions were made by the domestic industry regarding the Indian industry’s interest and

122

123.

124.

other issues:

a. The imposition of countervailing duties is essential to level the playing field and allow the Indian producers
who are majorly in the MSME segment, a fair chance.

b. The absence of a healthy Indian industry would make the Indian market entirely dominated by Chinese
imports, which will defeat the concept of the Make in India initiative of the Government of India.

c. The subsidised imports are causing significant injury to the domestic industry and continuation of
countervailing duties is essential to ensure a level playing field in the Indian market and continue the viability
of domestic production of the like article, and prevent import reliance.

d. Itisin the interest of the public at large to have strong, competitive, domestic production of the product.

e. The domestic industry is partly in the MSME sector and has been suffering due to the unfair imports from the
subject country.

f. Saccharin in its production generates three important by-products which are used extensively in the
pharmaceutical industry as well as the pigment industry. Thus, continuation of duties would be in interest of
other industries.

M.3. Examination by the Authority

. The Authority recognizes that the imposition of countervailing duties might affect the price levels of the

product in India. However, fair competition in the Indian market will not be reduced by the imposition of
countervailing duty. On the contrary, imposition of anti-subsidy measures removed the unfair advantages
gained by subsidization, prevent the deterioration of the domestic industry and help maintain availability of
wider choice to the consumers of the subject goods. The purpose of countervailing duty, in general, is to
eliminate injury caused to the domestic industry by the unfair trade practice of subsidy so as to re-establish a
situation of open and fair competition in the Indian market, which is in the general interest of the country.
Imposition of countervailing duty, therefore, would not affect the availability of the product to the consumers. It
would not restrict imports from the subject country in any way.

The Authority issued gazette notification inviting views from all interested parties, including importers,
consumers, and other interested parties. The Authority also prescribed a questionnaire for the importers and
consumers to provide relevant information with regard to present investigations, including possible effect of
countervailing duty on their operations.

Even though the Authority has prescribed formats for the users to quantify the impact of countervailing duty
and elaborate how the extension of countervailing duty shall adversely impact them, barring domestic industry,
none of the interested parties have provided relevant information. It is thus, noted that the interested parties
have not established, with verifiable information, any adverse impact of extending the countervailing duty on
the user industry.
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125.

126.

127.

128.

129.

130.

The Authority notes that the response to the economic interest questionnaire was furnished only by the
domestic industry. None of the consumers or traders of the subject goods have participated in the present
investigations, nor furnished a response to the economic interest questionnaire. Furthermore, it is noted that no
party has presented any evidence to show significant adverse effect of the duties in force.

The domestic industry has highlighted that the consumers are not adversely impacted by the duties, as the same
have very insignificant impact. The impact on the consumer has been calculated on toothpaste, as an
illustration. Taking the consumption of Saccharin as 0.002 grams in every 100 grams of toothpaste, as per the
SION, the impact of the duty comes to merely 0.06%.

Even if it is considered that the extension of countervailing duty might affect the price levels of the subject
goods, the impact of the duty on the consumer shall be negligible. Further, fair competition in the Indian market
will not be reduced by countervailing duty, particularly if the levy of the countervailing duty is restricted to an
amount necessary to redress the injury to the domestic industry. The objective of imposition of countervailing
duty is to remove the unfair advantage gained by provision of subsidy to exporters in the subject country; to
prevent the injury to the domestic industry and to help maintain the availability of wider choice to the
consumers of the subject goods.

The Authority further holds that the continuation of countervailing duty will not lead to scarcity of the subject
goods in India. It is noted that countervailing duty does not restrict imports but ensures that imports are
available at fair prices. The domestic industry is holding unutilised production capacities exceeding the current
volume of imports. The domestic industry has significant exports of the product. The continuation of duty
would not affect the availability of the product in the market. In any case, the combined capacities of the Indian
industry are more than the demand in India, thereby ensuring that there remains sufficient supply in the country.

Continuation of countervailing duty will not lead to any unfair trade practices as there are a number of
producers of the PUC in India that are inter-se competing in the market.

The Authority further notes that the recommendation for imposition of duty is made only when the requisite
legal requirements are met. From the information on record, it is also noted that the impact of countervailing
duty is negligible to the consumers of the product under consideration, and the Authority is of the view that the
imposition of countervailing duty will be in public interest.

N. POST DISCLOSURE COMMENTS

N.1 Views of the other interested parties

131.

The following comments were submitted by the other interested parties with regard to the disclosure statement:

a. The Authority has inadvertently/wrongly noted that the Shanghai Fortune has requested for an
individual subsidy margin.

b. The respondent has requested the Authority to recommend a reference price form of countervailing
duty.

N.2 Views of the domestic industry

132.

The following comments were submitted by the domestic industry with regard to the disclosure statement:
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a. The domestic industry has submitted that the demand for the subject goods declined from the base
year to 2022-23 and then saw an increase in the POI.

b. There does not exist a demand supply gap in the nation, and despite sufficient capacity and
imposition of measures, yet the imports from China remain significant.

c. The subject imports were at a high level in the base year and then declined in 2021-22 as they were
being circumvented from Thailand. After the duties were extended to Thailand, the imports from
China remained significant and increased in the POI, occupying almost 20% of the Indian market
despite current duties.

d. Imports have been undercutting the prices of the domestic industry as landed prices have declined
significantly and remains below the selling prices of the domestic industry. Cost of sales increased
in the POI whereas selling price decreased. The landed price of imports is below both costs and
selling price.

e. Capacity of the domestic industry is constant over the injury period, while the production and
capacity utilization of the domestic industry have declined since 2021-22.

f.  Domestic sales of the domestic industry increased till 2021-22, declined in 2022-23 and showed a
marginal increase in the POI.

g. Market share of the domestic industry has declined due to the increased imports and subsequent
increase in the market share of imports.

h. The domestic industry started suffering losses since imports began from Thailand, with Thai
imports undercutting the prices of the domestic industry. After duties were extended to Thailand,
the losses of the domestic industry reduced in 2022-23. The Chinese exporters then started
absorbing the duties imposed, causing intensified losses in the POI.

i. Average inventory of the domestic industry increased in the POl as compared to the previous year,
despite a decline in production.

j.  Subsidies have continued in China which is proved through the evidence provided by the domestic
industry such as Chinese legislations, the 14™ five-year plan, and other relevant notifications.

k. There has been a significant investment in establishing the saccharin industry in the nation, with
even MSME companies being part of the Indian industry. The same also generates significant
employment.

I.  Downstream users of the subject goods use a very small portion of the subject goods.

m. The NIP computed by the investigation appears to be unduly low when compared to the actual cost
of the domestic industry. Applicants request that the methodology for the determination of the NIP
should be the same as of the original investigation.

n. Having a domestic source of supply is a step towards making India self-reliant Atma Nirbhar. It is
important for the consumers to have a stable, healthy, and reliant source of domestic supply. The
Indian producers would prioritise the needs of the domestic consumers as opposed to foreign
producers who might shift their focus to other countries for profit maximization.

N.3 Examination by the Authority
133. The Authority has examined the post disclosure submissions made by the interested parties and notes that the
majority of the comments are reiterations which have already been suitably examined and adequately addressed
in the relevant paras of the final findings. The same is not being repeated in this post-disclosure examination by
the Authority for the sake of brevity. The issues raised for the first time in the post-disclosure
comments/submissions by the interested parties and considered relevant by the Authority are examined below.




[¢TRT |—@ue 1] T T TSI © T 83

134.

135.

The Authority notes that Shanghai Fortune has not sought individual duty. With respect to the argument of the
exporter that a reference price of duty is to be applied due to the higher landed price, the exporter has simply
quoted the landed price provided by the applicants to demonstrate the high price of imports, which they claim
justifies a reference price. However, it is noted that the landed price of imports actually decreased during the
POI and is below the domestic industry's selling price and cost of sales. Therefore, the exporter’s argument is
without merit and the request for a reference price cannot be accepted, particularly in light of the fact that the
cost of sales has increased by ***% during the injury period.

With respect to the contention raised by the domestic industry on non-injurious price (NIP), the Authority notes
that the NIP of the product under consideration is calculated in accordance with the provisions of Annexure 11l
of the Anti-dumping (AD) Rules 1995 which provides the best utilization of raw materials, utilities, and
capacity utilization by the constituents of the domestic industry, over the past three years period and the POI
and at the POI rates may be considered to nullify injury if any, caused to the domestic industry by inefficient
utilization of raw materials, utilities and capacity utilization.

O. CONCLUSION

136.

Having regard to the contentions raised, information provided and submissions made by the interested parties
and facts available before the Authority, as recorded in the above findings, and on the basis of above analysis of
the likelihood of continuation or recurrence of subsidisation and injury to the domestic industry, the Authority
concludes as follows:

i. The Chinese Government (GOC) has not provided any evidence nor disputed the existence of programs
mentioned in the application. The GOC has neither responded to the questionnaire nor provided any
relevant information.

ii. The product under consideration is "Saccharin in all its forms" as defined in the original investigation,
including saccharin salt or salt of saccharin, sodium saccharin, insoluble saccharin, saccharin acid.
All forms of saccharin fall within the scope of the product under consideration.

iii. The Authority recognizes that the Applicants constitute domestic industry under Rule 2(b) of the Rules
and meets the criteria for standing as per Rule 5(3). The collective output of the two companies
constitutes major proportion of the total domestic production.

iv. The Authority is satisfied with the confidentiality claim made by the interested parties and has accepted
them.

v. The Authority considers that the question of a dual remedy arises only if both anti-dumping duty and
countervailing duty are being recommended, and therefore possibility of dual remedy does not arise
in extension of countervailing duty. The possibility will be appropriately considered by the Authority
during the anti-dumping investigation and if the Authority decides to recommend imposition of
ADD.

vi. Due to the lack of meaningful information from the Chinese Government or exporters, the Authority has
examined the continuation of schemes by relying on information on records and has found that these
countervailable schemes continue to benefit the production & export of the product from China.

vii. The participating exporter has chosen not to provide information on various schemes, and the exporter
and other interested parties have not refuted the domestic industry's claims regarding continuation of
these schemes.

viii. The Authority finds that the GOC has not disputed the claim of the domestic industry about
continuation of various schemes and has not provided information and evidence to contradict
previous conclusions of the Authority about these schemes.
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Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVil.

XViil.
XiX.

XX.

. The Authority has placed reliance on previous investigations and current records to assess the continuity

of schemes deemed countervailable in the original investigation.

. After reviewing relevant documents and various provisions relating to various schemes, the Authority

concludes that the schemes continue to confer benefits to Chinese exporters. In view of non
cooperation and participation by the Chinese Government, the Authority considers the same
guantum of benefit continues as in the original investigation.

For the 34 new subsidy schemes alleged by the domestic industry, the Authority notes that the Chinese
Government and Chinese producers/ exporters have not provided relevant information to refute the
claims of the domestic industry. However, the Authority notes that the countervailing duty margin
determined in the original investigation is materially higher than the injury margin determined in the
present investigation. Therefore, in the interest of judicial economy, the Authority has considered it
appropriate not to examine these new subsidy schemes brought on record by the domestic industry.

The demand for the subject goods increased from the base year 2021-22, declined in 2022-23, then
increased during the period of investigation.

Imports from the subject country declined in 2021-22 when goods were circumvented through Thailand,
but these imports still dominate total imports into India.

The Authority notes that imports shall cause significant price undercutting in the absence of existing
CVD. Further, imports are likely to cause significant suppressing and depressing effect on the
domestic industry prices.

The domestic industry's capacity has remained constant, with production and capacity utilization
increasing in 2021-22, then decreasing in 2022-23 and further in the period of investigation.
Domestic sales followed a similar trend, with a slight increase in the period of investigation.

The market share of subject imports declined in 2021-22 due to circumvention through Thailand but
increased in 2022-23 and the period of investigation, reducing the domestic industry's share in POlI,
despite declines in non-subject country imports.

The domestic industry experienced losses in 2021-22 due to circumvention through Thailand. After
duties were extended to imports from Thailand in 2022-23, losses declined. However, the losses
suffered by the domestic industry again increased in the POI. The profitability of the domestic
industry is expected to deteriorate further, if the countervailing duty is removed.

The average inventory of the domestic industry has increased significantly during the injury period.
The growth of the domestic industry is negative when considering volume and price parameters.

There is a likelihood of injury to the domestic industry in the event of cessation of present
countervailing duty, as established by the following factors:

a. No other factors have injured the domestic industry. Imports from non-subject countries are
minimal and higher priced, with no changes in demand patterns or quality issues contributing
to the losses.

b. Significant increase in imports during the period of investigation indicate a likelihood of
substantially increased imports, if duties are removed.

c. Continued subsidization during the existence of duties suggests that subsidies are likely to
continue.

d. New subsidy schemes indicate the likelihood of ongoing subsidies to Chinese producers.
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P.

137.

138.

Q.

139.

e. Significant price undercutting without CVD during the period of investigation suggests that
ending CVD would increase price undercutting and import in the Indian market.

f. China's total exports, around 15,500 MT during the period of investigation, are more than six
times the volume of Indian demand.

g. Close to 72% of total Chinese exports to third countries are made at injurious prices.
h. Despite duties, exports to India are priced significantly lower than for other countries.

i. Countervailing duties aim to eliminate injury caused by unfair trade practices and restore fair
competition in the Indian market and not restrict imports.

xxi. The Authority had prescribed an economic interest questionnaire which was sent to all interested parties
to this investigation. None of the interested parties, except the domestic industry, have responded to
the economic interest questionnaire. The domestic industry has also provided a quantification of the
potential impact of the duty. The Authority has quantified the impact of the countervailing duty on
the consumers, and found that the impact of the CVD on the consumers is miniscule.

RECOMMENDATIONS

The Authority notes that the investigation was initiated and notified to all the interested parties and adequate
opportunity was given to them to provide information on the aspect of subsidies, injury, causal link, likelihood
of continuation/recurrence of subsidisation and injury and impact of recommended measures. Having initiated
and conducted the investigation in terms of the provisions of sunset review investigations as laid down under
the Countervailing Duty Rules, the Authority has reached a conclusion that the duty imposed on subject goods
is required to be extended further. Accordingly, the Authority recommends extension of countervailing duties
on imports of the product under consideration from the subject country.

In view of the above, the Authority recommends an extension of definitive countervailing duties on the import
of the subject goods originating in or exported from China PR as indicated in Col 6 of the duty table below, for
a period of 5 years from the date of notification to be issued in this regard by the Central Government.

Duty Table
S.No. Tariff Item Description of Country of Producer Duty amount as % of
Goods Origin/Export CIF Value
1) ) ®) (4) (®) (6)
1. 292511 00 Saccharin in all China Any 20%
its forms

FURTHER PROCEDURE

An appeal against the determination of the Authority in these final findings shall lie before the Customs Excise
and Service Tax Appellate Tribunal in accordance with the relevant provisions of the Customs Tariff Act.

DARPAN JAIN, Designated Authority
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